
 oor  D.G.  (Min.  of  Defence)

 75.55  hrs,

 (Mr.  Deputy-SPEAKER  in  the  Chair]

 Shri  D.  C.  Sharma  (Gurdaspur):  I
 congratulate  the  hon.  Minister  and  the
 hon.  Member  who  precedeqd  me  _  for
 making  a  very  valuable  suggestion.
 But  while  I  listened  to  him,  I  asked
 myself  one  question,  and  this  has  been
 put  not  only  by  me  to  myself  but  by
 others  also  to  themselves,  and  that
 fm:  Are  we  always  to  believe  the
 experts?  be

 President  Kennedy  lost  Cuba—it  is
 given  in  his  biographies—in  the  firet
 place,  because  he  believed  in  experts,
 fhe  took  the  advice  of  experts,  and  he
 was  not  able  to  win  over  Cuba.  Next
 time,  he  turned  a  deaf  ear  to  the
 advice  of  experts  and  he  was  able  to
 do  something.  Therefore,  I  am  always
 very  careful  about  what  experts  say
 because  I  know  that  experts  know
 Yess  and  less  of  more  and  more  and
 they  get  lost  in  the  jungles  of  details
 end  they  do  not  see  the  wood  for  the
 trees.

 I  was  very  happy  to  find  that  my
 hon.  friend  had  taken  some  part  in  the
 fast  war  that  we  fought  against  Pakis-
 fan  and  I  was  very  happy  that  he  gave
 ug  his  first-hand  experience,  of  that
 war.  Sir,  the  Second  Worlq  War  was
 fought  long  long  ago.  I  have  not
 been  a  soldier  but  I  have  been  very
 fond  of  soldiers,  I  have  been  very  fond
 of  reading  books  on  strategy  and  tac-
 tics  and  I  have  been  very  fond  of
 geading  reminiscences  of  generals  and
 soldiers  and  other  persons.  After
 going  through  all  these,  I  can  assure
 you  one  thing  that  no  two  persons
 dave  agreeq  about  the  reading  of  the
 aituation  then.  Therefore,  I  submit,
 Personal  experiences  are  not  always  a
 wery  correct  guide  of  national  policy;
 Personal  experiences  are  not  always
 the  right  kind  of  pointer  to  having
 a  national  policy  in  any  field  of
 national  endeavour.  But  all  the  same
 we  have  a  national  defence  policy.  -I
 ask  myself  on2  question:  Don’t  we
 Bave  a  national  policy?
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 An  hon.  Member:  No.
 e

 Shri  D.  C.  Sharma:  You  say,  ‘No’.
 The  gentleman  sitting  there  talked
 of  a  military  coup;  he  talked  of  mili-
 tary  officers;  he  talked  of  armed
 revolutions  and  all  that.  Therefore,
 you  do  not  think  in  terms  of  nationa?
 defence  policy.  I  think  in  terms  of
 national  defence  policy.  I  know  whai
 our  defence  policy  is.

 Here  is  this  gentleman  who  i#
 always  capitalising  on  his  being  a  jo%.
 Why  should  he  sit  here?  He  must
 8o  to  his  seat.  Otherwise,  I  will  not
 speak.  He  must  go  to  his  seat....
 (Interruption).

 Mr.  Deputy-Speaker:
 coming  in  your  way.

 Shri  D.  C.  Sharma:  I  ask  you:  Wky
 should  this  man  sit  here?

 Mr.  Deputy-Speaker:  Order,  order.
 He  is  not  blocking  you  in  any  way.
 Please  continue  your  speech.

 He  is  net

 Shri  D.  C.  Sharma:  What  does  he
 know?  I  know  jats  are  great
 people....

 श्री  रणधीर  सिह  (रोहतक)  :  मार्निंग
 रहस्य  अपने  आपको  क्‍या  समझते  हैं

 o

 मैं  इसकी  इज्जत  करता  हूं  लेकिन  ये  सिर  पर

 ही  च्चढ़्ते  आ  रहे  हैं।

 Shri  D,  C.  Sharma:  I  ask  this  mex
 to  go  to  his  seat  (Interruption).

 Shri  Randhir  Singh:  I  care  a  hang
 for  him.  Who  is  he  to  ask  me  to  go?
 If  he  has  no  respect,  I  am  not  obliged
 to  pay  him  respect.

 Mr.  Deputy-Speaker:  I  will  request
 the  hon.  Member  to  resume  his  speeeh
 tomorrow.  Whatever  time  he  Kas
 taken  now  will  be  deducted.

 6  hrs,

 MOTION  RE.  STATEMENT
 EMERGENCY

 Mr.  Deputy-Speaker:  Now  we  take
 up  the  motion  on  the  statement  ox

 OR
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 Emergency  made  by  the  Minister  of
 Home  Affairs  on  the  22nd  June,  1967.

 Mr.  Hem  Barua.

 Before  he  starts,  shall  we  decide
 on  the  time  limit?  We  have  got  two
 hours.

 at  met  बिहारी  वाजपेयी  (बलराम-

 पुर)  :  इस  विवाद  के  लिये  दो  घंटे  का  समय

 रखा  गया  है।  दो घंटों  में  सभो  पक्षों  के विचार

 आना  सम्भव  नहीं  है।  आप  चाहें  तो  सदन

 की  राब  लेकर  इस  विवाद  का  समय  बढ़ायें,
 अन्यथा  इस  विवाद  के  साथ  न्याय  नहीं
 दो  सकेगा।

 Mr.  Deputy-Speaker:  It  was  already
 axtended  by  one  hour.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  We  may  extend  it  by  one
 more  hour.  We  can  sit  upto  7  p.m.

 Mr.  Deputy-Speaker:  Let  us  see  at
 6  p.m.  Not  more  than  5  minutes
 each,

 Shri  Surendranath  Dwivedy:  The
 Mover  should  have  30  minutes.

 श्री  मधु  लिमये  (मुंगेर)  :  कांग्रेसियों
 को  कम  बुलाइये  दा  तीन  कांग्रेसी  काफी

 हैं

 थी  gto  ato  दीवारों  (गोपालगंज)  :

 क्‍यों  काफो  हैं।

 श्री  मधु  लिमये :  आपको  क्या  जरूरत
 है? @

 Shri  0,  N.  Tiwary:  What  is  this  dis-
 erimination?  It  is  always  going  on
 in  this  House.  We  are  not  going  to
 aecept  this.

 Whatever  the  time  allotted,  it  will
 be  divided  half  and  half.  ग्राहकी  भी

 ओपिनियन  है,  हमार  भो  ग्रोपिनियन  2
 This  attitude  is  very  bad.

 श्री  लघु  लिमये :  फिर  समय  चढ़वाइये।

 Emergency

 श्री  go  ato  तिवारी:  हम  चप रह

 जाते हैं  तोराह  सिरपुर  चढ़ते  जाते  हैं  I

 ti  कंवर  लाल  गुप्त  (दिल्ली  सदर):  ,
 अभी  एमरजेंसी  के  बारे  में  बहस  होने  जा  रही

 है।  लेकिन  मिनिस्टर  साहब  ने  कोई  फैक् चु अल
 डाटा  हमारे  सामने  नहीं  खा  है  कि  किस

 तरह  से  एमरजेंसी  काम  में  लाई  जा  रही  है।
 खास  तौर  से  जो  सेंसिटिव  एरियाज  हैं  उन  में
 अगर  एमरजेंसी  न  हो  तो  क्या  परिणाम

 होगा,  अगर  थोड़े  हिस्से  में  हो  तो  क्‍या  होगा
 शर  अगर  बिल्कुल  हटा  ली  जाए  तो  क्‍या

 होगा  ?  जब  तक  कोई  फंक्चुअल  डाटा

 सामने  न  हो  तब  तक  हमारे  लिये  मुश्किल
 होगा  कोई  भी  फैसला  करना।

 एक  इन्होंने  एंश्पोरेंस  भी  दिया  है।  मैं  जानना

 चाहता  हूं  कि  उसकी  व्या  गारंटी  है?
 क्या  आप  बवाटरली  पीट  देंगे  या  बतायेंगे

 कि  किस  तरह  से  यह  एमरजेंसी  काम  में

 लाई  जा  रही  है।  डी०  आई०  इज़  को

 ग्रा पने  पिछले  साल  कुछ  लिंक्स  किया

 था।  उसका  क्या  नतीजा  निकला  ?  से

 प्रर्थना  करता  हूं  कि  मन्नी  मदह्दोदय  फंच

 सात  मिनट  में  इन  बातों  को  स्पष्ट  कर  दें

 तो  अच्छा  होगा।  उनको  बताना  चाहिए
 कि  स्थिति  क्‍या  है।

 Mr.  Deputy-Speaker:  00९5  the
 Minister  want  to  say  something?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  No.

 Mr.  Depnuity-Speaker:  Mr.  Hem
 Barua.

 Shri  Hem  Barua  (Mangaldai):  I
 beg  to  move:

 “That  the  statement  on  emer-
 gency  made  by  the  Minister  of
 Home  Affairs  on  the  22nd  June,
 1967,  be  taken  into  consideration.”

 I.  must  congratulate  the  hon.
 Speaker  for  having  allowed  this  dr
 cusssion  en  Emergency.*  This  Indian



 eben  ee  vy  teen

 v2  Motion:  re. Vous

 {Shri  Hem  Barua]
 ‘Parliament  has,  of  late,  specialised  in
 wasting  its  time,  energy  and  the  tax-
 payers’  money  in.  discussing  ~trifles.
 We  know  that  the  Indian  .Parliament
 was  spent  Rs.  126,500  on  discussing
 ftalin’s  daughter,  Madam  _  Svetlana.
 (interruptions).

 ol  aa  fart

 ITT 2H
 ate  gat  है  कि

 । egawinra से  ्  नफर त  &

 ‘Sri  Bem  Barua:  I  have  collected
 this  ‘figure  straight  from  the  horse’s

 outh  ‘Therefore,  you  need  not  har-
 bour  any  doubt  about  it

 I  have  gone  through  the  statement
 of  the  hon.  Home  Minister  made  on
 the  22nd  June,  with  utmost  care  and
 caution  and  I  find  that  this  is  a  very
 Sysappointing  शि taterhent  because  it

 goes  contrary  to  the  expectations  that
 were  roused  in  this  country  by  the
 statement  made  on  the  7879  March
 and  in  which  indications  were  given
 that  the  Emergency  would  be  lifted
 from  this  country.  He  has  given
 certain  reasons.  I  do  not  want  to  get
 @mto  those  reasons  now.  But  then,  I
 must  submit  that  somehow  cr  other,
 emergency  has  become  normalcy  in
 his  country;  emergency  has  become
 an  occupational  disease  with  our
 rulers.

 Shri  Surendranath  Dwivedy:  Like
 the  cease-fire.

 Shri  Hem  Barua:  Emergency  might
 he  compatible  or  might  not  be  incom-
 patible  with  dictatorship.  For  in-
 stance,  the  people  in  China  are  con-
 demned  to  unproclaimed  emergency

 hecause  there  is  a  totalitarian  regime
 an  that  country.  But  we  have  a  demo-
 ¢racy  in  our  country  and  emergency
 in  the  context  of  democracy  is  an
 enachronism.  The  hon.  Home  Minis-
 ter  should  realise  that.

 He  has  advanced  certain  arguments,
 and  I  must  submit  that  these  argu-
 ments  are  most  unconvincing.  These
 arguments  stow  only  lack  of  vision
 and  a  lack  of  a  sense  of  reality  on

 /
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 the  part  of  the  Home  Minister.  I  did
 not  expect  this  from  the  Home  Minis-
 tery  as  I  knew  him.  It  is  also  a  fact
 that  when  logic.  recedes,  passions  pre-
 vail  and  ‘this  is’  what  has  happened’
 with  the  Home  Minister  and  when
 passions  prevail,  political  insight  gets
 distorted.

 May  I  submit  that  I  could  not  com-
 promise  the  statement  made.  by  the
 Home  Minister  on  the  22nd  June  with
 the  natural  temperament  with  which
 Shri  Y.  B.  Chavan  is  endowed?.  He
 has  a  sober  approach  to  things  and
 he  has  a  just  temperament.  In  spite
 cf-  all  these  things,  why  has  he  come
 out  with  a  statement  that.  contradicts
 the  basic  qualities  that  the  ma.
 possesses?  Often  I  wonder  whether
 it  was  the  ghost  of  his  distinguished
 predecessor  who-used  to  see  bugbears
 in  moonlight,  t
 him;  or  else,  to
 this  sudden  somersault  on
 of  the  Home  Minister.

 There  is  a  tendency,  unfortunately,
 on  the  part  of  the  Home  Minister,  to
 blame  the  Opposition  parties.  He  has
 blamed  the  Opposition  parties  and  he
 has  laid  the  blame  at  the  door  of  the
 Opposition  parties.  But  one  need  not
 be  a  genius  to  see  through  the  psy-
 chology  that  has  prompted  the  Home
 Minister  to  extend  the  emergency  in
 an  unspecified  way  to  an  unspecified
 time.  If  I  say  that  he  wants  to  extend
 the  emergency,  judging  from  the  state-
 ment  made  by  him  on  the  22nd  June,
 from  now  to  eternity,  possibly  J  wouid
 not  be  wrong.

 Shri  Pileo  Medy  (Godhra):  Why  is
 the  hon.  Member  wasting  his  time?
 The  hon.  Minister  js  not  listening  to
 him.

 Shri  Hem  Barua:  Shri  Piloo  Mody
 says  that  I  should  not  waste  my  time
 because  the  Home  Minister  is  not
 listening  to  me.

 Shri  Ranga  (Srikakulam):  The
 Home  Minister  is  still  in  conference
 with  his  colleagues.

 i.

 I



 7607  Motion  re.

 Shri  Hem  Barua:  On  a  point  of
 order....

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  We  were  talking
 about  the  points  that  the  hon.  Mem-
 ber  had  made.

 Shri  Hem  Barwa:  May  I  continue
 now,  Sir?

 Mr.  Deputy-Speaker:  Yes.

 Shri  Hum  Barua:  Is  it  not  a  fuct
 that  during  the  last  elections,  the
 Congress  Party  assured  the  people  of
 India  that  the  emergency  would  be
 lifted?  just  want  to  know  it  from
 the  hon.  Minister.

 6.09  kre.

 (Ma.  Speaker  in  the  Chair.

 I  want  to  know  from  my  hon.
 frienda  opposite  whether  they  are
 going  or  they  are  willing  to  seek  a
 fresh  mandate  from  the  people  on  the
 question  of  the  continuation  of  the
 emergency  or  not.  Somehow  or  other,

 find  that  this  Government  does  not
 suffer  from  moral  compunctions,  and
 this  Government  would  not  fight  shy

 -

 of  hitting  you  below  the  belt  if  it
 thinks  thet  that  is  going  to  pay  it
 dividends.
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 mies  who  were  threatening  us  with
 annihilation.

 But  somehow  or  other,  what  has
 happened  today?  Instead  of  streng-
 thening  our  defence  apparatus,  the
 emergency  powers  are  often  used  sa
 a  very  malicious  way  against  indivi-
 duals.  Now  the  Home  Minister  comes
 and  says  that  this  emergency  woule
 not  apply  to  certain  pars  of  the
 country,  although  it  is  there.  Possibly
 he  has  States  like  Andhra  Pradesh
 m  mind.  But  suppose  sume  over-

 zealous  district  officer  or  police  officer
 in  Andhra  Pradesh  under  the  shelter
 of  these  emergency  powers  tries  te
 destroy  ७  small  shopkeeper,  could  you.
 prevent  him  legally  from  doing  i}?

 Youu  cannot.  Therefore,  the  original,
 purpose  which  inspired  our  people  w
 support  the  declaration  of  the  emer-
 rency  by  Government  jis  now  lost  nm
 u  mad  craze  for  power  on  the  partr
 of  this  Government,

 What  do  they  do?

 technique  and  one  diplomacy  only..
 They  know  full  well  to  use  thus  tech
 nique  or  diplomacy  against  the  Oppe-
 sition  parties  and  that  has  come  w
 light.

 While  trying  to  indulge  in  the
 extension  of  the  emergency  provisions  :
 for  another  unspecified  period,  the
 Home  Minister  mentions  the  threat  ef  f
 external



 ment  to  defend
 We  must  not  forget  4  +

 2th  October,
 and  that  was  why  we  could

 suy  that  there  is  a  method  in  madness.
 But  this  would  be  madness  without
 any  method,  For  five  years  since
 4962  we  are  in  a  state  of  emergency.

 “The  Chinese  aggression  lusted  only
 for  five  days.  (Interruptions)—for  a

 -few  days—and  the  emergency  has
 fasted  for  five  years.

 Whatever  that  might  be,  the  Chinese
 aggression  lasted  only  for  a  few  days,
 but  somehow  or  other  the  emergency
 has  become  a  permanent  feature  in
 the  life  of  this  nation.  During  the
 fast  five  years  we  have  been  under
 a  state  of  emergency,  the  people  of
 India  have  been  under  a  state  of
 emergency,  during  the  last  five  years,
 the  fundamental  rights  that  were

 to  the  people  of  India
 under  the  Constitution  have  been  put
 in  cold  storage.

 We  are  as  a  nation  in  a  state  of
 constitutional  anarchy.  High  Court
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 nal  danger  or  externa]  aggression  ts
 liquidated,  the  emergency  is  alse
 withdrawn.  In  this  country,  emer-
 gency  has  been  made  a  permanent
 feature  of  our  national]  life  with  «
 purpose.  The  purpose  is  to  perpetuate
 power  for  some  people  who  rule  this
 country.

 The  Home  Minister  might  say  that
 the  purpose  of  continuing  or  perpe-
 tuating  the  emergency  is  to  create  a
 sense  of  urgency  in  this  country.
 Where  js  that  sense  of  urgency  in
 this  country?  It  pains  me  to  say  that
 even  at  the  time  when  the  Chinese
 aggression  tock  place  there  was  not
 that  sense  of  emergency  which  we  all
 want  for  this  country,  for  our  people;
 there  was  no  sense  of  urgency  from
 the  Central  Secretariat  down  to
 connaught  Place.  There  was  no  sense
 of  urgency  in  the  country.

 The  main  purpose  for  which  you
 want  emergency  powers  is  to  stTen-
 gthen  our  defence  apparatus,  to  create
 a  sense  of  urgency  in  this  country,
 You  afte  defeated  in  your  purpose.
 Why  do  you  want  to  perpetuate  a
 legislation  or  perpetuate  a  declaration
 or  perpetuate  the  emergency  for
 which  you  do  not  have  the  powers,
 even  if  you  have  the  power,  you  do
 not  have  the  will,  even  if  you  are
 exercising  power  you  sare  exercising
 in  the  wrong  way.  Shri  Nath  Pei
 was  very  right  when  he  said,  while
 speaking  on  the  emergency,  that  the
 nation  wanted  emergency  to  be  used
 as  a  sword  jn  its  interests,  but  in  the
 palsied  and  paralysed  hands  of  this
 Government  it  has  become  a  joru,  a
 broomstick.

 during  the  Pak
 dividends  ॥  do  not  know.  In  apite  of



 out.  You  could  not  push  out  5,000
 illegal  entrants  from  Pakistan.  On
 the  other  hand  you  went  on  complain-
 ing  at  the  doors  of  the  different  world
 Powers  for  help,  but  the  help  did  nar
 :

 Thet  is  about  Kashmir,  and  that  is
 about  Pakistani  infiltration,  but  what
 about  China?  There  is  another  argu-
 ment  about  China  also.  True  it  is
 that  China  poses  a  threat,  true  it  is
 that  China  has  developed  her  thermo-
 merlear  power.  It  is  true,  I  concede,
 that  China  has  ceased  to  be  a  paper

 happens  about  China?  In
 meet  the  Chinese  threat  you
 need  the  emergency  provisions;  but
 you  have  to  build  up  your  military
 and  economic  strength.  Have  you
 done  so  to  face  the  aggression  or  chal-

 from  China  or  Pakistan?  Whi
 or  Pakistan  commits  aggres-

 country  you  can  again
 Why  should  you

 g  हु

 Shri  Hem  Barus:  The  hon,  Minister
 spoke  of  collusion  of  the  Naga

 collusion  that  came  to  light  on
 floor  of  this  House,  the  fact  that  op collusion  started  as  early  as  10687
 That  was  the  time  when  our  Govern-
 ment  was  empowered  to  the  teeth  with
 all  sorts  of  powers  including  te
 emergency  powers.  Why  do  you  fob-
 get  that?  You  could  not  do  anything
 to  destroy  that  collusion  in  1963.  Now
 you  say  that  ycu  want  to  deter  thal
 collusion  by  extending  the  emergency
 Provisions.  Nobody  would  beliew,
 you.  Since  the  rebellion  started  कक
 the  Mizo  hills  fifteen  months  back,
 the  Mizo  hostiles  are  in  constant  com
 munion  and  collusion  not  only  with
 China  but  also  with  Pakistan.  I  raise@
 the  question  in  this  House  that

 ae the  last  year  when  Mr,  Chen  Yi  im  4

 z  did  you  |  a  F
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 by  its  ineptitude  and  inertness
 encouraged  both  the  Naga
 Mizo,  hostiles  to  rebel
 Government.  Yet  they  come
 Parliament  that  they  want  tan
 these  emergency  provisions  because
 they  want  to  disrupt  the  collusian  of
 the  Naga  and  the  Mizo  hostile:  with

 hi  उ
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 Sere  and  for  collection  of  arms.  Have
 You  been  able  to  stop  ihis  collusion
 ef  the  Mizos  with  China  during  all

 5  months  since  the  rebellion
 You  have  no:;  you  cannot

 Wecause  you  are  busy  in  the  stinking
 aquabble  for  power  inside  your  own
 party;  you  cannot  mobilise  the  will  to
 @estroy  all  these  connections  with
 foreign  powers.  At  long  last  I  appeal
 to  the  hon.  Hcme  Minister  who  is  2
 shrewd  man  and  a  good  man....

 Shri  Piloo  Mody:  That  is  the  only
 sentence  he  heard.

 Shri  Hem  Barua:  I  hope  and  trust

 है
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 the  nation,  that  from  this  day,  the
 emergency  is  ended  in  this  country.
 Sir,  wi  aggression  actually

 “That  the  tement  on  emer-
 mency  made  by  the  Minister  of
 Home  Affairs  the  22nd  June,
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 mé@de  by  the  Minister  of  Home
 Affairs  on  the  Z2nd  June.  ‘1967,
 is  of  the  opinion  that  the  imme-
 diate  steps  be  taken  for  the  dele-
 tion  or  appropriate  amendment
 of  article  358  of  the  Constitution
 so  that  there  is  no.,  as  at  present,
 the  blanket  suspension  through-
 out  the  country  of  the  funda-
 mental  rights  under  article  9  of
 the  Constitution.”  (2)

 ली  चु  लिये:  अध्यक्ष  महोदय,  में
 एक  बात  कहना  चाहता  हूं  1  के  प्रस्ताव  में
 'टरमिनेटे ड”  के  बाद  जो  शब्द  फोब  दिय
 है,  उस  को  मैं  हटा  देना  चाहता  हूं  1  यह
 झा खिरी  लाइन  का  आखरी  अन्य
 है।

 I  move:
 That  for  the  original  motion,  the

 following  be  substituted,  namely:--—
 “This  House,  having  considered

 the  statement  on  emergency  made
 by  the  Minister  of  Home  Affairs
 an  the  22ng  June,  ‘1967,  recom-

 the
 minated.”  (4)

 Shri  Sureedramsth  Dwivedy:  Sir,  is
 my  substitute  motion,  T  will  drop  the
 tast  sentence.  Otherwise,  it  will  give
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 Shel  Surendranath  Dwivedy:  The
 last  part  of  the  motion,  beginning  with
 the  words,  “and  may  bring  forward”.
 [  move:

 That  for  the  original  motion.  the
 following  be  substituted,  namely  :—

 “This  House,  having  considered
 the  statement  on  emergency  made
 hy  the  Minister  of  Home  Affairs
 on  the  22nd  Junc,  1967.  is  of
 opinion  that  the  Governmen:
 should  take  immediate  steps  -o  lift
 the  emergency  from  thr  Ist  of
 July,  1967".  (5)

 Shri  Humayun  Kabir  (Basirhat):  I
 move:

 That  for  the  original  mo  whe
 following  be  substituted,  namely  -

 “This  House,  having  considered
 the  stalement  on  emergency  made
 by  the  Minister  of  Home  Affaire
 on  the  Z2nd  June,  ‘1967,  is  of  the
 opinion  that  there  is  no  justifica-
 tion  for  the  continuation  of  the
 emergency  and  it  should  be  termi-
 nated  forthwith.”  (6)

 Shri  Ranga:  Mr.  Speaker,  Sir,  if
 there  is  to  be  any  direct,  clear  and
 unequivocal  confession  of  failure  on
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 tional  rights  being  enjoyed  by  the
 people.”  Instead  of  that,  they  had
 carried  on  this  emergency  for  such  a
 long  time  and  misused  it  in  guch  a
 shameless  manner,  and  the  very  word
 “emergency”  has  come  to  be  the  butt
 of  ridicule  and  later  on,  the  Govers-
 ment  had  had  to  say  this;  ‘Yes;  the  real
 emergency  h@s  aris:n  in  regard  to  this
 matter.”  They  themselves  came  to
 realise  that  there  wags  no  real  emer-
 geney  and  there  was  no  need  for  this
 emergency  and  emergency  powers,  and
 then,  what  did  they  do?  They  found
 this  instrument,  this  weapon  so  very
 convenient  with  them.  that  ther
 began  to  misuse  it  and  in  an  .necon-
 scionable  manner.  Even  then,  after
 such  g  lot  of  protest  from  various  sec-
 tions  of  this  House,  and  from  varicus



 ‘were  taken  to  task  under  those  powers.
 That  is  how  it  came  not  only  inte
 ridicule,  but  into  contempt  alse.
 That  was  why  Government  had  to  say
 that  they  were  not  going  to  use  it
 against  thos:  people.

 Government  held  a  conference  with
 the  opposition  leaders  ig  the  hope  that
 they  would  agree  to  the  proposed
 amendment  which  Government  wanted

 ‘to  introduce,  But  they  were  dis-
 appointed  because  there  was  no  agree-
 ment.  Now  they  say  they  would  not
 withdraw  the  emergency  powers  from
 ist  July,  which  they  should  have  done,
 which  all  of  us  demend,  But  they
 do  not  want  to  withdraw  those  powers
 at  all.  They  want  to  keep  it  ith  them-
 selves.  It  is  like  a  baby  Jearning  to
 walk  with  a  crutch,  but  even  when  it

 cular  individual—the  Home  Minister
 or  Defence  Minister.  I  blame  the
 system  in  which  Government  func-

 Eashmiri  peop!*,  who  are
 ed  here.  It  is  we  in  the  rest
 country  who  care  for  the  Constitution
 and  who  value  these  fundamental
 rights,  who  are  hurt  and  who  are
 angry  at  the  very  mention  of  this  term
 “Emergency’  when  there  is  no  emer-
 gency  at  all.  It  is  for  our  benefit  or

 should  the  Government  be
 with  the  people  at  large  that  they
 want  to  continue  these  emergency

 them  had  establisheq  an  independent
 Government,  did  we  need  this  emer-

 manner  or  to  the  extent  in  which  we
 were  able  to  deal  with  them?  We  did
 not  need  the  emergency  powers  there.

 powers
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 Gavernment  there  may  be
 time.

 at  that

 Who  is  to  implement  these  emer-
 gency  powers  Let  us  see.  It  is  the
 State  Governments.  Even  when  they
 were  having  their  own  Congress  gov-
 ernments  in  all  the  States  they  were
 mot  able  to  prevent  those  State  Gov-
 ernments  from  misusing  these  powers.
 Today,  in  all  the  major,  States,  Cong-
 ress,  fortunately  for  us  and  for  the
 country,  is  no  longer  able  to  form  the
 government.  It  is  non-Congress  gov-
 ernmets  that  are  there.  It  is  those
 non-Congress  governments  that  have
 got  to  implement  these  powers.  Sup-
 posing  they  misue  these  oowers  to-
 morrow  against  my  hon.  friends  ihem-
 selves,  would  there  be  any  _  redress?
 Nothing  at  ail.  Would  the  Govern-
 ment  of  India  be  able  to  go  and  teil
 them  that  they  should  not  do  it?  Sup-
 posing  they  fail  to  use  these  powers
 when  a  real  emergency  comes,  would
 they  be  able  to  tell  them  that  they  are
 not  doing  their  duty?  All  that  they
 can  do  is  to  dismiss  the  governments
 that  are  there.  That  is  the  power  that
 they  want  to  have.  In  order  to  dis-
 miss  State  governments  also  these
 powers  are  not  needed.  Whey  they
 dismissed  the  Communist  Government
 in  Kerala,  did  they  need  these  powers?
 But  it  would  certainly  come  in  handy
 if  they  were  to  dismiss  them,  because
 it  is  a  very  convenient  weapon.
 Otherwise,  have  they  been  able  to
 come  and  tell  us  that  they  ave  assur-
 ed  themselves  of  the  willing  co-opera-
 tion  of  the  State  Governments  in  the
 proper  implementation  and  proper  use
 of  these  powers?  They  have  not  given
 us  that  information.  Have  those  State
 Governments  themselves  asked  for
 these  vowers  to  be  given  to  them,

 have  they  asked  the  Central  Govern-
 ment  not  to  keep  these  powers  in  their
 hands  and  to  give  it  to  them  So  that
 they  may  properly  implement  it?  We
 have  not  been  given  that  information.
 Without  their  cooperation,  without
 their  asking  for  these  powers,  why  is  it
 that  this  Government  want  to  arm
 themselves  with  these  powers?  There
 ean  be  onJy  one  imaginable  reason,  ant

 ASADHA  5,  889  (SAKA)

 a}

 Statement  on
 Emergency

 that  is  that  the  Government  wants  to
 make  use  of  them  some  day  to  get  rid
 of  these  non-Congress  governments.

 7620

 Do  they  want  to  do  it?  We  do  not
 know  what  they  are  going  to  do.  How
 can  we  believe  this  Government?
 I  say  this  for  thig  reason,  that
 then  the  Communists  were  there
 in  Kerala,  at  the  time  of  the
 last  general  elections—not  this  one
 but  the  previous  pne—and  the  Govern-
 ment  thought  that  the  Communists
 were  likely  to  capture  power  there,
 here  is  my  hon.  friend,  Shri  A.  K.
 Gopalan,  who  is  a  standing  example  of
 what  you  did  to  those  people  there.
 You  put  them  all  in  jail  hoping
 thereby  to  8०  a  majority  for  yourself,
 to  manufacture  a  majority  for  your-
 self.  But,  fortunately  for  the  country
 and  democracy,  the  people  of  Kerala
 refused  to  be  coweq  down  by  this
 Government  and  they  elected  these
 people,  Shri  Gopalan  and  all  the  rest
 of  them.  I  do  not  agree  with  their

 policy  and  programme.  I  am  opposed
 to  the  Communist  Party.  But,  ut  the
 same  time,  the  people  there  wanted
 the  Communists  to  be  elected  and  they
 elected  them  in  spite  of  the  misuse
 they  made  of  the  powers  in  their
 hands.  In  the  face  of  this  failure  of
 the  Government,  in  the  face  of  this
 dishonourable  use  of  powers  by  this
 Government  in  Kerala,  how  is  _  it
 possible  for  me  to  accept  my  hon.
 friend,  Shri  Chavans  personal  assur-
 ance—it  can  only  be  personal  and
 nothing  more—that  these  powers  are
 not  going  to  be  misused?

 All  that  I  ००0  sav  is  this.
 need  these  pcwers  now.  I  would  be
 the  first  676  ‘o  support  the  Home
 Minister,  whoever  may  be  the  Home
 Minister  of  the  day,  and  the  Govern-
 ment,  whatever  may  be  the  political
 colour  of  that  Government,  the
 moment  he  convinces  me,  my  _  party
 and  the  people  in  this  country  that  a
 réal  emergency  has  arisen.  Let  Ching
 be  foolish  enough  to  invade  us  once
 again.  She  may  be  armed  with
 Hydrogen  bomb  ané€  all  the  rest  of  it,
 it  would  be  still  foolish  for  her  to  in-
 vade  us  if  she  were  to  do  it.  Let

 We  do  not
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 Pakistan  with  all  the  intrigues  that  she
 3s  carrying  on  with  China  and  other
 powers  try  to  commit  such  4  foolish
 mistake,  then  they  will  be  able  to  see
 that  we  would  be  by  the  side  of  the
 Government,  the  whole  country  would
 be  with  the  Government  and  the  Par-
 Mament  alsn  would  rise,  as  we  had
 risen  last  time,  as  one  man  in  order
 no  only  to  give  emergency  powers  but
 also  to  give  all  the  rest  of  the  powers
 that  the  Government  would  need  and
 we  would  ale  place  ourselves  at  the
 disposal  of  the  defence  forces  in  order
 to  protect  the  territorial  integriy,  the
 Constitutional  Strength  and  Staminu
 of  eur  people  ang  of  our  democracy.

 की  हा०  -  तिवारी  :  भ्रध्यक्ष  महोदय,
 इस  बर्ताव  के  मीटर  ने,  अफसोस  है  कि  नह

 कहा  यदि  उनके  इन्वेक्टिल्न  की,  और
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 इस्तेमाल किया  जाता  है  कौर  तीसरी बात
 यह  कही |. अ  गवर्नमेंट जब  बहि.  रद  फिर
 इमरजेंसी  पावर  लागू कर  सकती  है।
 मैं  दूसरी बात  को  ले  रहा  हूं  कि  | |  विरोधी
 पार्टी  के  लोगों के  खिलाफ  लागू को  जाती
 है  उन्होंने  इसका  कोई  उदाहरण न्हीं
 दिया  कि  उसकी  पार्टी  के  किस  पुरुष  के लीला

 इसको  इस्तेमाल  किया  गया  है।

 एक  सोमनाथ  सदस्य  :  मेरे  खिलाफ  ह. ३

 लागू  किया  गया।

 की  gto  aro  तिवारी:  मैं  कह  रहा
 थो  कि  श्री बच्ाको  पार्टी के  किस  द्रादमी
 पर  यह  लागू  किया  गया  है  यह  उन्होंने  नहीं
 बतलाया  |  नन्दनी  कोई  उदाहरण  नहीं  दिया कि

 बह  लागू  हें),  उस  पर  यह  कह  दिया  जाने
 ह  यह  विरोधी  विचारधारा  की  वजह  से

 किया  गया  है,  तो  इसका कोई  जवाब  नहीं

 हो  सकता है  tv
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 बुलाई  थी  उस  में  करीब  करीब  ती  में

 we  कबूल  किया  था  कि  वा ढेर  भूरिया  प्र;
 हुअ  कर  4  दिशा  की  ओर,  इस  बात  की
 wo  है  कि  यहां  पर  इमजेंती  पावर  रहे

 ।  :
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 Shirt  D,  N.  Tiwary:  I  was  in  the
 mecting;  there  was  no  question  of  that.

 ह... ठ  s  A.  Dange  (Bombay  Centra!
 South):  Gur  Party  had  not  agreed.

 Sarl  D,  N.  Tiwary:  That  there  is
 neeqg  for  Emergency  was  agreed  to.

 wa  वक्‍त  हमारे  होम मिनिस्टर यह  चाहते
 थे  कि  देश  के  गौर  भागों  से  इमरजेंसी  “टा  जो
 जाय  कौर  केवल  बाहर  एरिया  पर  रखी
 जाये  1  इसके  लिये  ग्रावश्यक  था  fa  फास्टिंग

 ड्यूटी  में  संशोधन  हो  |  लेकिन  विरोधी
 द्  वाले  डस  बात  को  मानते  के  जिये  तैयार
 बड़ी  थे  7  वह  चाहो  थे  कि  या  तो  गाय  देश

 चर्लःगू  रहे  या  कहीं  न  लागू  रहे  ।  इसमे
 हम  लोगों  की  एक  ही  चाल  थी  कि  इसमे
 बवपमिंट  की  बदनामी  हो  ।  जहां  आ  एकता
 जड़ी  2  वहां  उमजेंत्ी  को  लागू  करने  से
 पेमेंट  बदनाम  होगी  ग्रोवर  जहा  जरूरत  है
 खबर  वहां  लागू  नहों  होगी  तो  वाई  र  एरियाज
 बर  मूवमेंट  दिक्कत  में  पड़ेगी  ।  इसके
 झाबुआ  और  कोई  उदेश्य  मेरी  सनी  में  नहीं
 पाया।  बस्वुस्विति  यह  है  कि  ग्राम  बह

 आते  थे  कि  सिर्फ  बार्डर  '(रियाज़  पर  लागू
 रहे  तो  वह  इसके  लियें  तरीका  सोचते  कि
 कंधे  इसको  किया  जाये  और  देश  के  बाकी
 हिस्से  &  इसको  पूरी  तरह  से  हटा  लिया
 जाये  tv  wat  मैंने उस  प्मेंडमेंट  को  देखा
 जिले  श्री  नि०  दें  चटर्जी  ने  सूत्र  किया  है  t
 wat  कहा  गया  हुँ  कि  स्टेप्स  लिये  जायें
 जिसमें  कांस्टीट्यूशनल  को  अटेंड  किया  जा
 चके  शौर  यह  बर्फ  बाहर  एरियाज  पर  लागू
 हो भरके  अगर  अपोजिशन  बालें  राजी  हो
 जायें  कि  ©  स्टिट्यूशन  अटेंड  हो  जाये  कौर
 बार्डर  रियाज़  पर  ही  यह  लागू  हो  सके,  ती
 &  भी  होम  मिनिस्टर  साहब  से  था  अनुरोध
 रंगा  कि  हर  इस  बात  को  मान  लें  कौर  इस
 चर  दन्सिस्ट  न  करें  कि  बह  इकलेती  बावर
 बेमानी  रूप  सें  रक्खेंगे  |  मैं  जानता  हूं  कि

 ae  इसको  रखता  चाहते  भी  नहीं  हैं
 किन  अनाज  बार्डर  रियाज़  की  जो  दशा  है,
 कीर  धाप  लोगों  ने  श्य्द  कहा  है  कि  मौजों
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 र  नागालष्ड  के  लीग  भी  कभी  पाकिस्तान
 चले  जाते  हैं  कभी  चना  चले  जाते  हैं
 कौर  राज  के  वेष  में  भी  है  कि  मे
 आर्म्स  वहां  से  लेकर  मां  रहे  हैं,  तो  इस
 स्थिति  में  यह  पावर  कैसे  न  रक्खा  जाये  ?
 साधारण  स्थिति  में  इसको  नहीं  र्क्स  जाता

 चाहिये,  लेफिन  राज  भी  इस  देश  म  मी  र साफ र
 शौर  जयचन्द  खत्म  नहीं  हुए  हैं।  वहू  यहां  पर
 बराबर  रहे  हैं  कौर  राज  भी  हैं।  यह  नहीं
 कहा  जा  सकता  कि  राज  शत  प्रतिशत
 ऐसे  लोग  हैं  जो  कि  दुश्मनों  से  मित्र  हुए
 नहीं  हैं  7  हम  ने  देखा  3,  भाज  से  नहीं  बहुत
 पुराने  जमाने  से,  कि  जयचन्द  और  मोर  जाफर
 इस  देश  में  रहे  हैं।  प्रखर  उनको  कैसे  रोका
 जाये?  देश  की  सिक्योरिटी को  कैसे  बिक रा  र
 रखा  जाये  ?  इस  लिये  जह  a  हूँ  कि
 इमरजेंसी  उस  भाग  में  तो  रहे  जहां  इसकी
 जरूरत  है  बाकी  भाग  में  न  रहे

 एक  भाग तो ौर  सदस्य :  कया  कांफ्रेंस
 कॉ्यालिय  में  भी  रहेगी  ?

 क्रो  To  lo  तिवारी  :  हमारे  कार्यालय
 में  हैया  नहीं  यह  अनुभव  दिखता  सकेगा
 मैं  कह  रहा  था  कि  यदि  विरोधी  दलों  के  नेता
 लोग  देश  की  भलाई  के  लिये  मैच  कर  विया र
 कर  लें  होम  मिनिस्टर  से  कौर  हँसा  इंटेंन्शन
 जाहिर  कर  दें  कि  वह  चाहते  हैं  कि  वह
 बारें  t  दिया  के  अतिरिक्त  थौर  जगहों
 से  इसको  लिफ्ट  करना  चाहये  और  बार्डर

 एरियाज  से  नहीं  लिफ्ट  करना  चाहिये  तो

 इस  समस्या  का  हल  निकाला  जा  सकता  है  t

 अगर  वह  ऐसा  नहीं  करेंगे  तो  बार्डर  इश्मित
 पर  रखने  के  लिये  इसको  सारे  देश  पर  रखना

 होगा  1  इस  लिये  झगर  श्री  रंगा  साहब  चाहते
 हैं  यह  जल्दी  से  जल्दी  खत्म  हो,  तो  यह  उनके

 हाथ  में  है।  यह  सरकार  के  द्वार  में  नहीं  हे
 झगर  हम  लोग  कांस्टीट्यूशनल  को  राज  भ्र मे ंड

 करना  चाहें  तो  हम  नहीं  कर  सकते  I  चुलेक्टोरेट
 ने  हमारी  संख्या  को  कम  क  र  दिया  है।  इसलिये
 &  उनसे  चाहूंगा  ह:  बह  इसमें  सहायता  दें
 कि  देश  की  रहा  के  सिये  कॉस्टिट्यूजन  को



 Motion  x.

 [थी  are  are  तिवारी]

 मेव  किया  जाये.  बीर  केबी...  पावर  ब़नेमेंड

 को  दी.  जाये  जिसमें zg  बार्डर  एरिप्प्रथ  Te

 लायेहा, हो,  भौर  दीं  साय  न  रहे  1

 एक  बाल  यहां पर  कही  गई  कि  शचंमेंर

 के  द्य  में  बड़ी  शक्ति  है  1  भ्रमर यह  चाहे  तो
 बिना  कोई  कानून  बनाये  हुए.  ही  जितने

 धार  हर  जय  बन्द  हैं  उन  से  ढील  कर  सकती
 है  |  मैं  इस  बात  को  नहीं  मानता  ।  जहां
 जैसी  परिस्थिति  होती  है  वहां  वैसी  बया  दी
 यानी  है।  अगर  साधारण  बीमारी  |... अ  तो
 धारण बवा दी जाती है दवा  दी  जाती  है।  मगर  बीमारी-
 गम्भीर  हो  कौर  उसकी  दवा  साधारण  की

 जाये  तो  रागी  मर  जायेगा  ।  उसी  तरह  से
 बिना  इस  तरह  से  संविधान  को  संशोधित
 किये  हुए  देश  की  सरका  नहीं  दो  सकेगी  ।
 श्षाज  कहीं  कही  असाधारण  स्थिति  है,  arr
 कहीं  रेलें  लूटी  जा  रही  हैं  कौर  लोग  मारे  जा

 रहे  हैं,  तो  इसके  बिद्ध  साधारण  कानून  का

 सहारा  लेकर  हम  देश  की  ररक्ा  नहीं  कर
 सकते  |  भ्रमर  हमें  आवश्यकता  है  कि  नई
 शक्ति  मिले  तो  वह  अध्यापको  देती  चाहिये,
 बहू  शक्ति  सरकार  प्राप्त  करें  ताकि  देश  की
 यता  दो  सके  ।
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 ”.  Speaker:  I  will  be  able  to  call

 @bri  A.  B.  Vaipayee:  We  can  extend
 it  by  one  hou.

 Mir.  Speakrr:  That  means  that  we
 will  have  to  sit  upto  7  p.m.  Even  then,
 there  are  so  mandy  members  in  this
 list.  I  would  request  the  hon.  Mem-
 bers,  on  thiy  side  as  well  as  on  tnat
 side,  to  mak:  short  speeches  giving

 My.
 enly  their  yo  ints.

 Vajpayee.

 को  कडल  बिहार!  बाजपेयी  :  संविधान
 के  अनुच्छेद  352  के  अन्तर्गत  संविधान  के
 निर्मा ताशों  ने  व्यवस्था  की  है  कि  विदेशी
 आक्रमण  का  मिरिती में  शौर  देश  में  आन्तरिक

 का  ,  ‘1982,  Statement  on  Emesgency76at

 were  की  सत्ता'  में  संकटकाल  फी  Ref

 घोषित  -की  जाए  ।  उस  अनुच्छेद  में  यह  थी
 कहा  गया  हैं  कि  यह  संकटकाल  पि  feet.
 दो  महीने  तक  रहेगी  यदि  संसद्‌  उसको  बढ़ाते
 का  भिजवा  न  करें  1  इससे  संविधान के  विर्मा-
 तारों  कीं  मंशा  बिल्कुल  स्पष्ट  हो  जाती  हैं  $
 उन्होने  द. 4  एमरजेंसी”  संसद्‌  का  उपयोग
 किया  है,  केवल  संकट  नहीं,  गम्भीर  1... अ
 का  ।  विदेशी  श्रीकृष्ण  का  संकट  कौर  देश  में
 व्यापक  'उपाय  का  संकट  शौर  संविधान  के
 निर्माताओं  ने  दो  महीने  का  समय  भी  चिप

 यह  कहा  जा  सकता  है  कि  कभी  जो
 संकटकाल  की  स्थिति  लागू  है  उसे  संसद  ते

 पुष्ट  किया  है  /  लेकिन  क्‍या  पांच  वर्ष  तक
 निरंतर  संकटकाल  की  स्थिति  बनाये  रखता
 संविधान  के  निर्माता ओरों  की  मंशा  के  भुक्कल
 है  ?”  इससे  कोई  इन्कार  नहीं  कर  सकता  कि
 देश  के  सामने  संकट  है।  लेकिन  हमें  संकटों  के
 साथ  जीवित  रहना  सीखना  होगा,  हमें  संबधों
 के  साथ  लोकतन्त्रीय  अधिकारों  का  उपभोग
 करने  का  अवसर  देना  होगा  ।

 संकटकाल  की  स्थिति  को  धोषणा  करके
 हम  संविधान  द्वारा  प्रदत्त  मूलभूत  भणधिकारों
 को  कुछ  काल  के  लिए  स्थगित  कर  देते  हैं,
 कानून  के  सामने  तांत्रिकों  की  बराबरी  नहीं
 रहती,  सम्पत्ति  के  अधिकार  भी  सीमित
 कर  दिये  जाते  हैं,  व्यक्तिगत  स्वाधीनता

 संकुचित  हो  जाती  है  कौर  बिना  कारण  बताने
 किसी  नागरिक  को  नज़र बन्द'  कर  उसे  किसी
 बोझ  के  सामने  पेश  करना  यह  भी  संकटकाल
 की  स्थिति  मंचन  नहीं  पाता  |

 जव-चीन  ने  आक्रमण  जिया  दय  संकट  का

 की  स्थिति की  घोषणा  की  गई।  सभी  विरोधी
 दलों  ने,  सारे  देश  ने  उसका  समर्थन  किया  |
 लेकिन  राज  विरोध  क्‍यों  हो  रहा  है  ?  मू
 मन्नी  महोदय  को  इस  पर  गम्भीरता  &  विलाश
 करवा  चाहिये  |  इसका  एफ  ही  कारण है  कि

 '



 Motion  re.

 संकट  तो
 है.

 चैकित  शंकर  की

 क्
 श्रीमती  नहीं  है  1  कौर  यह  अनुभूति  म

 हासन  में  है,  न  प्रशासन  में  है,  न  सत्ता दल
 मैं  है,  न  जनता  में  है।  भव  यदि  संकट  है  लेकिल
 हँ कट की की  अनुभूति  नहीं  है  तो  फिर  कानून  से
 संकट  की  स्थिति  बताये  रखते  का  क्या  लाभ
 होया  !  देश  का  सनो वि भात बदल  गया  है  कौर
 इस  मनोविज्ञान  को  फिर  से  बदलने  के  लिए
 इं दम  उठाये  बिना  संकट कास  को  स्थिति. को
 शौरी  रखना  ठीक  नहीं  होगा  ।

 क्या  सामान्य  कानून  इस  स्थिति  का
 सामना  करने  के  लिए  पर्याप्त  नहीं  हैं  जिसकी
 प्लोर  संकेत  करके  गृह  मस्ती  महोदय  अपने
 बचने  से  मुकर  जाना  चाहते  हैं  ?  मैं  उन्हें  बचत
 बंग  का  दोषी  ठहराता  हूं  ।  जिस  दिन  नई  लोक
 बचा की  बैठक  आरम्भ  हुई,  पहले  ही  दिन
 प्रकार  उन्होंने  घोषणा  कर  दी  कि  एक  जुलाई
 &  संकटकाल  को  स्थिति  दश  के  केवल  कुछ
 बागों  तक  सीमित  रहेगी  t  कुछ  सोच  समझ
 कर  उन्होंने  घोषणा  की  थी  is  आज  वह  जिन
 बंकरों  को  ओर  इशारा  कर  रहे  हैं  वे  संकट
 नए  नहीं  हैं।  वे  संकट  उस  समय  भो  थे  J  हां
 केवल  एक  ही  नया  संकट  पैदा  हो  गया  है  ।  वह
 समझते  थे  कि  विरोधी  दलों  का  समर्थन  सेवी-
 बान  में  संशोधन  करने  के  लिए  वह  प्राप्त  कर
 तेरे  भासौर  विरोधी  दल  उनको  अनुगृहीत  करने

 के.  लिए  तैयार  नहीं  हैं।  क्या  यह  जरूरी  है  हम
 प्रकार  की  मदद  करें  ?

 की  झरन  बिहार।  वाजपेयी  :  मापकों

 हमें  समझाना  होगा  कि  देश  में  वस्तुत:  संकट  है
 शौर  भाप  उस  संकट  का  निराकरण  करने  के

 लिए  अधिकार  चाहते  हैं,  कौर  किसी  बात  के

 लिए  नहीं  |  कया  भारत  सरकार  चीनी  झाम
 का  प्रतिकार  करने  के  लिए  सन्नद्ध हो द्  रही है  ?

 कया  हम  i962  में  की  गई  उस  पावन  प्रतिशत
 को  कि  हम  तब  तक  चेन  से  नहीं  बैठेंगे  ऊब
 तक  एक  एक  इंच.  भूमि  को  चीन के  चंगुल

 है  मुक्त  नहीं  कर  लेंगे,  पूरा  करने  जा  रहे  हैं  ?

 ABSADHA  5,  200  (SAKA)  Statement  on
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 यदि  सरकार  उस  भूमि  को  मुक्त  कराते  के  लिए
 कदम  बढ़ाये  दो  हम  शुंकटकाल  की  स्थिति  का
 समन,  करने  को  तैयार  हैं।  यदि  सरकार  एक
 रिहाई  जम्मू  काश्मीर  को  मुक्त  करने  के  लिए
 भागे  बढ़ें  ६.3  हम-  इस  सरकार  को  प्रसारण
 अधिकार  देने  के  लिए  तैयार  हैं।  लेविन  सरकार
 इस  दिशा  में  कुछ  करता  नहीं  चाहती  देश  के
 प्रति  किए  गए  संकल्पों  पर  पानी  फेप्भा  चाहती
 है  कौर  सरकार  इसलिए  भ्रधिकार  चाहती  ह
 कि  एक  झा शका  है  नया  भ्रमण  होने  वाला
 है  क्‍या  यह  आशंका  उस  दिन  नहीं  थी  जिस
 दिन  सदन  में  'घोषणा  को  गई  थी  कि  एक
 जुलाई  से  संकटकाल  की  स्थिति  को  कुछ  क्षेत्रों

 में  सीमित कर  दिया  जाएगा  ?  यदि  उस  दिन
 यह  कल्पना  नही  थी  तो  मैं  कहूंगा  कि  यह  सर-
 कार  की  भवूरदर्शता  है,  यह  सरकार  अपनी

 नाक  से  धागे  देखने  की  क्षमता  नहीं  रखती  है  ।
 शीन  कौर  पाकिस्तान  के  धरान्रमण  बा  संकट
 उच्च  समय  भी  था  |  वह  संकट  राज  भी  है
 लेकिन  किसी  सम्भावित  संकट  की  झा शंबा
 से  हम  झपने  नागरिकों  को  झनन्तबाल  तक
 मूलभूत  अधिकारों  से  वंचित  नहीं  ब्र  सकते
 हैं।  जैसा  भाभी  कहा  गया  यदि  देश  पर  कोई
 आक्रमण  होगा  तो  सरकार  पुन:  संकटकाल
 की  स्थिति  घोषित  कर  सकती  है  |  संविधान
 ने  उसे  क्‍ग्रधिकार  दिया  है  कौर  उसे  देश  का
 स्वेच्छा  से  सहयोग  मिलेगा  ।  भगर  कुछ  तत्त्व
 उस  मार्ग  में  बाधक  बनेंगे  तो  हम  बनना  साथ

 नहीं  देंगे  ।  राष्ट्र  की  सुरक्षा  रु वो परि  है।  लेकिन
 राज  हमें  राष्ट्र  की  सुरक्षा  को  लोकतांत्रिक
 भ्र धि कारों  के  साथ  मिलाना  होगा  ।

 गत  brs.

 गृह  मन्त्री  महोदय  बहत  हैं  कि  कुछ
 क्षेत्रों  मे ंसंकटकाल  की  स्थिति  रहेगी  मूलभूत
 अ्रधिकारों  का  स्थगन  होगा  और  शेष  भारत  में

 पूरी  छूट  होगी  ।  भ्रध्यक्ष  महोदय  संकटकाल
 को  कुछ  क्षेत्रों  तक  सीमित  रखने  और  शोभ
 भारत  को  संकटकाल  की  स्थिति  से  निकालने
 के  हम  लोग  मूलभूत  रूप  से  विरोधी  हैं  ।  यह
 संकट  कैसा  है  जो  देश  के  एक  भाग  में  है लेकिन
 दूसरे भाग  में  जिसको  ध्रनुभूति नहीं  होती  ।  बह
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 [at  weer  बिहारी  बाजपेयी]
 संकट  कैसा  है  जो  सम्पूर्ण  देश  पर  नहीं  है  ?  क्‍या

 जम्मू  काश्मीर  का  संकट  शेष  भारत  का  संकट
 नहीं  है  ?  क्‍या  भ्रम  पर  चीन  का  प्रहार  सारे
 देश  की  प्रभुसत्ता  पर,  देश  की  झखण्हता  पर
 देश  को  स्वाधीनता  पर  प्रहार  नहीं  है  ?
 यदि  हम  शुक  राष्ट्रीयता  की  कल्पना  में  विश्वास
 करते  हैं  बौर  काश्मीर  से  लेकर  कन्या  कुमारी
 कक  सम्पूर्ण  राष्ट्र  को  कन्पें  से  कर्ता  लगा  कर
 खड़ा  बारना  चाहते  हैं  तो  संकट  वाल  को  कुछ
 खेतों  में  सीमित  रखने  की  कल्पना  भ्रामक  है  |
 वह  कभी  घातक  सिद्ध  हो  सकती  है  ni  इसका
 सवीर  ton  देना  चाहिए  |

 सब्यनन  महोदय,  हमारी  सरकारों  के
 पास  प्रायः-”  अधिकार  हैं  ।  गह  मन्त्री  महोदय,
 जायद  che  ५7ल  की  स्थिति  को  जम्मू  काश्मीर
 पंजाब,  झा साम,  नेफा  और  बंगाल  तक
 सीमित  रखना  चाहते  होंगे  ।  चाहते  होंगे  का
 प्रयोग  में  जान-बुनकर  कर  रहा  हूं  क्योंकि  उन्होंने
 अभी  तक  अपना  इरादा  बताया  नहीं  है  1
 कौन  से  सेंसिटिव  रियाज़  हैं  ?  प्यार  वह  क्षेत्र
 बड़ी  है  जिनका  मैं  उल्लेख  कर  रहा  हुं  तो  क्‍या

 यह  सच  नहीं  है  कि  इल  राज्यों  की  सरकारों
 के  पास  किसी  भो  स्थिति  का  सामना  करने  के
 लिए  पहले  से  पर्याप्त  भ्रधिकार  हैं?  पब्लिक
 सेफ्टी  शौर  सेक्यूरिटी  हिट  है  |  क्‍या  जम्प
 काश्मीर  में  ग्रन्थकार  नहीं  हैं  सरकार  के  पास  ?
 क्यो  बिहार  में  पबलिक  से झूटी  'श्रचिकार  काम

 नहीं  कर  रहा  है  ।  क्‍या  पश्चिमी  बंगाल  में
 पडितजी  सक्यूरिटो  एब  नहीं  हूँ  बेटा  के
 लिए  शौर  नागालैंड  के  लिए  यह  सरकार  पहले
 करे  विशेषाधिकार  ले  चलो  है  ।  लेकिन  इन
 झप्चिकारों  क  बाद  क्या  हो  रहा  हैं  7  जून
 को  जम्मू  का  मीर  में  क्या  हुमा7  श्रीनगर
 a  क्या  हुभा ऐ  में  उन  घटनाओं  में  जाता

 नहीं  चाहता  देश  में  संकट
 की  स्थिति  है।  शासन  के  पास  तिकार  भी  हैं।
 अगर  श्रीनगर  में  7  जून  को  गिर्या बर  जलाये

 गए 1  महि लाशों  का  झप माल  किया  गया
 नेशनल  कान्फ्रेंस  की  एक  जीप  को  बोग  लगा
 दी  गई  ।  किसी  के  खिलाफ  कार्यवाही  नहीं  की
 गई  |  आप  अधिकार  लें  wire  कार्यवाही  न  करें
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 तो  अधिकार  लेना  व्यर्थ  है  शौर  बाप  भ्र धि कार

 ©

 @  तौर  उनका  दुरुपयोग  करें  तो  अधिकार
 देना  घातक  है  ।  दोनों  दृष्टियों  से
 देखिए  इन  प्रसाधारण  झ्र धि कारों  की  भाव-
 श्यकता  नहीं  है  1

 क्या  इस  बात  से  इनका र  किया  जा  सकता
 है  कि  भारत  सुरक्षा  अधिनियम  का  दुरुपयोग
 किया  तथा  ?  जासूसों  को  पकड़ने  की  बात
 समझ  में  झा  सकती  है,  समर  इसमें  विघार्थी
 पकड़ें  गए,  सरकारी  कर्मचारी  गिरफ्तार  किए
 गए  व्यापारियों  को  बन्दी  बनाया  गया  |

 महाराष्ट्र  में  एक  प्रेम  विवाह  को  रोकने  कै

 लिए  डिफेंस  साफ  इण्डिया  प्लस  ar  उपयोग

 हुआ  था  |  गह  मन्त्री  महोदय  महाराष्ट्र  के
 शाति  हैं  इसलिए  इस  घटना  को  भले  दीं
 होंगे।  जिन  को  अधिकार  दिया

 उन्होंने  अधिकारों  का  दुरुपयोग  किया  |

 इसलिए  ह.:1 ह  वें  प्राधिकार  लेने  के  भ्रमणकारी

 नहीं  है।  जिन  सीमा वत!  जेबों  म॑ं  गृह  मंत्री

 महोदय  आपतकाल  की  स्थिति  =  सीमित
 करना  चाहते  हैं  वहां  पर्याप्त  अधिकार  है।
 सामान्य  कानून  स्थिति  का  सामना  करने  a

 समर्थ  होने  चाहिये,  ौर  अगर  वे  समझे  नहीं  हैं
 तो  फिर  जो  उस  कानून  का  उपयोग  करते  है
 उन  में  कोई  दोष  है  या  यदि  कानून  में  स्वर्ण

 कोई  दुर्बलता  है  तो  उस  को  भी  दूर  किया
 जा  सकता है।  हम  इस  प्रकार  के  किसी  भी
 घ्रश्ने  पर  विचार  करने  के  लिए  तैयार  होवे
 कि  नागरिकों  के  मूलभूत  अधिकारों  का  दमन

 यथा  स्थगन  किये  बिना  देश  पर  माने  वीके  संकट
 का  सामना  किया  जा  सके।|  इस  के  लिव
 सरकार  अधिकार  चाहती  है  तो  यह  ठोस

 प्रस्ताव लेकर  पाये  उस  के  गुण  व  दोषों

 का  विचार  कर  के  हम  शैय  करेंगे।  लेकिल

 हम  स  तरह  के  अधिकार  देने  के  लिए  तेयार
 नही ंहैं.  जिन  भ्र धि कारों का  शासन  सदुपयोग
 नहीं  कर  सका  कौर  जो  झ्र घि कार  शाल  की

 स्थिति  में  आवश्यक  भी  नहीं  दिलाई  देते  ।

 उपाध्यक्ष  महोदय,  एक  बात  धौर
 मैं  ने  कहा  कि  देश  में  संकट  है  बगर  अंकल.
 को  श्रगुणूति  नहीं  हैं।  गह  मुक्ति  बेल  में

 ——
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 पैदा  करनी  होगी।  नहीं  तो  आप  जो  भी
 कदम  उठाएंगे  बह  कला  समझा  जायगा।
 उसे  राजनीतिक  दुष्टि  से  विकृत  रूप  कर  के
 पेश  किया  जायगा।  आखिर  सरकार
 अधिकार  लेकर  राज्य  सरकारों  के  द्वारा  ही
 उस  को  अमल  में  ला चिगी  नक्‍सलबाड़ी
 का  नाम  बार  लार  लिया  जाता  है।  जाज
 एचजेसी  है,  विशेषाधिकार  भो  हैं  लेकिन
 पश्चिमी  बंगाल  की  सरकार  झगर  खन
 विशेषाधिकार  का  उपयोग  करने  के  लिए
 तैयार  नहीं  है  तो  गुर  मंत्री  महादय  क्या  करेंगे  ?
 आखिर  अधिकार  जो  लिए  जायेंगे  उन  का
 'उपयोग  राज्यों  की  सरकारों  को  करता  होगा
 ओर  राज्यों  की  सरकारें  आज  तैयार  नहीं  हैं  t
 गृह  मंत्री  महोदय  को  अभी  यह  बताना  बाकी
 है  कि  कितने  मुल्य  मंत्रियों  से  उन्होंने  विचार
 विनिमय  किया  ?  कितने  मुख्य  मंत्री  संकटकाल
 की  स्थिति  बनाने  रखने  =  उन  के  प्रस्ताव  से

 सहमत  हैं।  पहले  मुख्य  मंत्रियों  के  साथ
 आव्यो  का  बहा  जोरदार  हवाला  दिया  जाता
 तथा।  आजकल  गृह  मंत्री  महोदय  मुख्य
 मंत्रियों  को  चर्चा  नहीं  करते।  क्‍यों  नही
 करते  ?  आणविक  मुख्य  मंत्री  भी  जिम्मेदार
 हैं।  उन्हें  भी  संकट  का  स्थिति  को  अनुभूति
 हनी  चाहिए।  उस  के  अनुसार  कार्य  करने
 को  उग  की  विद्वता  होनी  जाहि!।  अगर
 यह  लिखता  नहीं  है  तो  नई  दिल्‍ली  में  बैठकर
 असाधरण  अधिकारों  का  उपयोग  समस्या प्र ों
 को  सुलझाने  के  बजाज  शरीर  'उजझायिंगा ।
 मैं  गृह  मंत्रों  महोदय  से  कहना  चांहता  हूं  कि

 Motion  re.

 यह  फिर  से  विचार  करे।  अभी  |  जुलाई,
 '

 में  कुछ  दिन  बानो  हैं।  सकट  काल  की  स्थिति
 खत्म  कर  दें.  अर  यदि  फिर  वास्तविक
 संकट  कान  पैदा  होता  है  तो  सारा  देश  उन
 का  समर्थन  करेगा।  अन्यथा  वास्तविक
 संकट  कान  में  भी  यह  देश  को  जगा  नहीं  सकेंगे
 लोगों  का  समर्थन  नहीं  पा  सकेंगे  ।  धन्यवाद  +
 -  ‘Seckiyan  (Kumbakanam):  Sir,

 I  support  the  motion  brought  forward
 by  Mr.  Hem  Berua  as  amended  by  the
 9@  (Ai).  LSD—¢,
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 Emergency

 other  Members  of  the  House  demand-
 ing  that  the  emergency  should  be  lift-
 ed  from  the  list  of  July.  The  Home
 Minister  made  a  solemn  declaration  on
 ‘18th:  March  that  the  emergency  would
 be  lifted  from  Ist  of  July.  That  state-.
 ment  contained  only  three  seftetices.
 He  has  now  produced  a  very  long
 statement  asking  the  House  and  the
 outside  world  that  due  to  various  rea-
 sons  the  emergency  has  to  be  conti
 nued.  He  has  mentioned  in  the  state-
 ment  that  the  proposal  to  amend  the
 constitution  did  not  meet  with  the  ap-
 proval  of  the  opposition  parties  and  80
 he  has  decided  not  to  introduce  the
 amendment.  I  highly  appreciate  the
 democratic  spirit  of  the  Home  Minister.

 Shri  Ranga:  He  is  helpless.

 Shri  Seshiyan:  This  high  sense  of
 democratic  spirit  has  come  to  him  not
 out  of  moral  strength  but  out  of  the
 numerical  strength.  In  the  case  of  the
 passports  Bill,  the  entire  opposition
 parties  opposed  that  Bill.  If  Govern-
 ment  had  the  same  democratic  spirit,
 they  should  have  dropped  that  Bill.
 But  where  they  could  push  through  a
 Bill,  with  their  own  majority,  they  do
 so.  But  where  they  require  the  oppo.
 sition  votes,  they  assume  a  different
 posture

 There  are  two  points  in  the  .mend-
 ment  proposed  by  the  Government.
 First  they  want  to  limit  the  operation
 of  the  emergency  to  certain  areas.
 Secondly,  they  want  to  indemnify  the
 Government  servants  for  acts  done
 during  the  emergency.  Once  the
 emergency  is  lifted  without  doing  this
 amendment,  hundreds  and  thousands
 of  damage  suits  will  go  to  the  court
 in  respect  of  the  pest  mistakes.  They
 went  to  avoid  that  and  that  is  why
 they  want  to  continue  the  emergency.
 They  perpetuated  ang  perpetrated
 these  acts  and  they  should  be  prepar-
 ed  for  the  consequences.  If  their  con-
 science  is  clear  and  if  they  think  that
 they  used  the  emergency  powers  with
 restraint  and  only  in  the  interest  of
 the  country,  they  should  not  be  ufraid
 of  the  damage  suits.  Because  their
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 [Shri  Sezhiyan]
 conscience  is  not  so  clear  and  they  are
 afraid  of  their  actions,  they  do  not  re-
 woke  the  emergency.  They  say  there
 is  the  threat  of  arrogant  China  and
 aggressive  Pakistan  and  hence  the
 emergency  should  be  continued.  I
 think  that  it  was  Prime  Minister  Nehru
 who  said  that  the  Chinese  danger  was
 going  to  be  with  us  there  for  thou-
 gand  years..  Are  you  to  have

 this  emergency  also  for  thousand
 years  to  come?

 Aun  hon.  Member:  Thank  God,  Cong-
 ress  will  not  remain  for  thousand
 years.

 ‘Shri  Sezhiyan:  The  Defence  of  India
 rules  and  the  emergency  powert—
 have  become  part  and  parcel  of  the
 daily  life  of  India?  These  powers
 have  been  misused  to  a  great  extent.
 I  want  to  apprise  Members  of  the
 implications  of  the  emergency.  The
 combined  effect  of  the  proclamation  of
 emergency  issued  by  the  President

 under  articles  352  and  the  Presidential
 article  359()  of  the

 JUNE  26,  Statement  on  Emergency  7634

 Justice  Bedi  of  the  Punjab  High
 Court,  in  delivering  a  judgment
 22nd  November,  i965.,  said:

 -

 “If  the  police  for  one  reason  or
 the  other  could  not  get  them  con-
 victed  adequately  under  the  law  of
 the  land,  it  did  not  mean  that  ther
 should  resort  to  the  emergency
 Powers.”

 This  has  been  said  by  a  high  court
 judge  in  disposing  of  a  cas2.  There-
 fore,  if  you  do  not  like  Mr.  Gopalan
 or  anybody  else,  you  simply  apply  the
 emergency  powers  and  put  him  inside
 the  jail.  It  is  wrong,  because  you  do
 not  bring  him  before  the  proper  forum
 under  the  law  of  the  land.

 Mr.  M.  C.  Steaivad,  an  eminent  jurist
 of  this  country,  and  who  was  also  the
 Attorney-General  hag  this  to  say:

 “In  substance,  the  executive  has
 taken  advantage  of  the  Chinese
 aggression  to  constitute  itself  into
 what  may  be  called  a  constitu-
 tional  dictatorship.”

 ‘This  has  come  from  the  mouth  of  an
 eminent  jurist.

 I  can  quote  still  higher  authorities.
 Mr.  Justice  Tarkunde  of  the  Bombay
 High  Court,  while  delivering  a  judg-
 ment  and  disposing  of  a  case  or  Sih
 December,  1986,  said:



 gency  proclaimed  by  the
 President  in  962  still  continues
 and  the  powers  conferred  on  the
 appropriate  authories  by  the  De-
 fence  of  India  Rules  justify  the
 deprivation  of  such  liberty,....

 that  even  during  Emergency,  the
 freedom  of  Indian  citizens  cannot
 be  teken  away  without  the  exist-
 €ce  of  the  justifying  necessity
 specified  by  the  Rules  themselves
 The  tendency  to  treat  these  mat-
 ters  in  a  somewhat  casual  and
 cavalier  manner  which  may  con-
 ceivably  result  from  the  continu-
 ous  use  of  such  unfettered
 powers,  may  ultimately  pose  a
 serious  threat  to  the  basic  values
 ©n  which  the  democratic  Way  of life  in  this  country  is  founded.”

 He  went  on  to  say:

 “It  is  true  that  cases  of  this
 kind  are  rare:  but  even  the  pre-
 sence  of  such  rare  cases  constitut-
 es  8  warning  to  which  we  think  it
 is  our  duty  to  invite  the  attention
 of  the  appropriate  authorities.”

 ‘Therefore,  high  court  judges,  Supreme
 Court  judges  and  many  other  eminent
 jurists  of  our  country,  have  declared
 ‘themselves  against  this

 of  Law,  who  was  responsible  for  pilot-
 ing  the  measure  in  this  Houge  in
 962—Mr.  A.  कट,  Sen.  when  he  was  no
 longer  a  Minister  and  became  an  ordi-

 nay
 Member  like  us,  has  said,  in

 ‘1988:
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 their  last  quarterly  bulletin  published
 =

 ist  March  this  year,  have  seid  ae ows:

 ca  till  now  India  has  been  re-
 garded  as  a  bastion  of  democracy
 and  @  champion  of  the  rule  of  law
 in  Asia,  But  legisla- tion  permitting  protective  deten-
 tuon  and  depriving  detainees  of
 Bafeguards  and  legal  remedies—
 introduction  in  963  because  of
 threats  from  China—is  still  in
 force  although  the  situation  has
 returned  tp  normal.”

 They  have  also  stated:

 “Continued  suspension  of  funda-

 the  country's  future.”

 That  is  what  the  International  Com-
 mission  of  jurists  have  stated  in  their
 last  quarterly  bulletin  How  tar-
 nished  the  image  of  India  has  become
 in  the  eyes  of  te  international  jurists.

 I  can  meet  the  argument  whethe:
 Government  have  got  enough  powers
 to  deal  with  these  things  in  their
 present  structure  of  statutes.  This
 has  been  analysed  by  the  Home  Minis-
 try  itself.  In  the  Hindustay  Times
 dated  2nd  August,  1988,  the  Govern-
 ment's  opinion  has  been  expressed  as

 .  follows:

 "A  study  by  the  Home  Ministry
 reveals  that  the  provisions  of
 many  State  Acts  relating  to  public
 security  or

 Pos
 40  compre-

 hensive  that  there  is  practically  no
 security
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 that  has  been  referred  to  in  the  paper:

 “In  a  letter  addressed  to  the
 Chief  Ministers  early  this  year,
 Union  Home  Mimister  G.  L.  Nanda
 said:

 “I  understand  that  with  two
 or  three  exceptions,  the  States
 have  public  security  laws,  under
 different  designations,  which  sup-
 plement  the  provisiong  of  the  IPC,
 Cr,  P.C.,  etc.  I  believe  that  with
 the  possible  addition  of  some  pro-
 visions.  those  laws  would  prove
 adequate  for  the  maintenance  of
 Public  order  ang  public  safety
 without  involving  denial  or  ab-
 ridgment  of  the  fundamental
 rights.”

 If  the  Home  Ministry  is  satisfied  that
 the  States  have  enough  powers  under
 the  existing  Acts,  why  do  they  want
 to  continue  this  emergency?  As  I
 said,  misuses  and  abuses  have  been
 carried  too  far.

 They  require  continuance  of  emer-
 gency  not  because  there  is  threat  of
 aggression  from  outside.  To  meet
 aggressions  from  outside,  we  are  all
 prepared  to  the  last  man.  Sut  here
 is  @  calculated  aggression  by  the  rul-
 ing  party  on  the  fundamental  rights
 of  the  countrymen.  There  is  an  emer-
 gency  not  so  much  due  to  any  *hemy
 across  the  border.  But  there  is  an
 emergency  for  themselves.  There  is
 emergency  for  their  constitutional  dic-
 tatorship;  there  is  emergency  for  their
 police  state,  there  is  emergency  for
 their  regime—a  regime  with  a  black
 past  and  a  bleak  future.  For  that
 emergency,  they  want  to  continue  this
 one.  Therefore,  Y  support  the  amend-
 ments  moved  here  and  demand  that
 from  ist  July  the  emergency
 be  lifted,  for  their  own  good  and  for
 the  good  of  the  country,

 Shri  Krishna  Kumar  Chatter]!
 (Howrah):  Sir,  I  rise  to  oppose  the
 substitute  motion  before  this  House  to
 lift  the  emereency.  {  feel  amazed  to
 ‘ste  that  some  of  my  hon,  friends  on
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 the  other  side  are  living  and  breath-
 ing  in  an  atmosphere  of  unreaiity  and
 artificiality.  Shri  Hem  Barua,  a  mak
 of  poetic  disposition,  has  built  a  para-
 dise  of  his  own  to  live  in.  But  we  ate
 men  of  the  soil  of  India;  and  we  know
 the  reality  of  the  situation  ang  we
 cannot  be  complacent  about  it.  It
 woulg  he  a  present  unto  them  if  I
 present  through  you  some  news  item
 appearing  today  in  the  Times  of
 India  oe  (Interruptions).

 Mr.  Speaker:  That  is  not  proper.  The
 speeches  of  the  opposition  leaders
 were  listened  to  in  pin-drop  s'lence.
 He  has  also  a  right  to  speak.  You
 may  not  agree  with  him,  but  you  can-
 not  go  on  interrupting.

 Shri  Jyotitmoy  Basu  (Diamond
 Harbour):  I  have  got  one  submission.

 Mr.  Speaker:  I  would  only  say  I  am
 very  unhappy.

 Shri  Krishua  Kumar  Chatterjl:  A
 little  while  ago,  an  expert  in  military
 strategy  on  the  other  side  has  been
 convincing  the  House  that  we  are  in  8
 state  of  war.  Sir.  I  was  almost
 convinced  that  a  state  of  war  had
 begun  although  we  are  living  in
 Peaceful  conditions.  From  the  same
 side  now  we  are  told  that  there
 is  no  necessity  of  an  emergency.
 I  will  read  out  a.news  item  to  the
 House  and  then  my  hon.  friends  will
 perhaps  realise  what  kind  of  a  danger
 India  is  facing  today.  This  news  comes
 from  Jammu  where  it  is  said:

 “The  Pakistani  authorities  are
 to  have  pushed  about

 clandestine'y  to  the  Indian  side.

 Most  of  them  migrated  to  Pakis-
 tan-held  areas  during  the  1983.
 conflict  and  had  been  camped  at.

 and  other
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 A
 rate

 of  these  persons  are
 stated  ve  been  given  training
 in  guerilla  warfare.”

 There  is  another  news  item  that  has
 appeared  in  the  same  newspaper.  It
 is

 Fr
 disturbing  news  item  where  it  is

 said:

 “The  ‘uneasy  peace’  prevalent
 now  in  disturbed  Naxalbari,
 Kharaibari  and  Phansidewa  is
 considered  to  be  a  ‘tricky’  one  by
 informed  circles,...  Extremist
 leaders  are  reported  to  be  harping
 on  the  police  firing  of  May  25  in
 which  ten  people,  including
 women  and  children,  were  killed,
 to  keep  up  the  tempo  of  the  agita-
 tion  and  rouse  further  the  senti-
 ments  of  their  followers  im  pre-
 Paration  of  ‘the  second  phase  of
 the  struggle’.

 Some  leaders  are  reported  to  be
 engaged  during  this  ‘ull  in  arming
 themselves  and  perfecting  their
 communication  system,  This  sys-
 tem  reportedly  consists  of  couriers
 and  sound  signals  and  is  being
 worked  in  the  troubled  areas  from
 one  end  to  the  other.  This  means
 that  in  case  of  a  police  action  in
 any  part  of  the  three  areas,  the
 ‘comrades’  ail  over  will  come  to
 know  of  it  immediately.  The  ex-
 tremist  leaders  are  reported  to
 have  already  instructed  their  fol-
 lowers  to  resist  police  action.”

 .

 ASADAA  5,  689  (SAKA)  Statement  on
 7640 Emergency

 Mr,  Speaker:  There  is  no  point  of
 order,

 Shri  Krishng  Kumar  Chatterji:  Sir, the  Naga  question,  the  Mizo  problem
 end  all  those  problems  are  there.  A
 friend  of  mine  had  been  to  the  Sik-
 kim  border  recently.  I  am  taking  the
 House  into  confidence.  He  had  been
 there  on  a  personal  mission.  He  found
 quite  a  large  number  of  Chinese  army
 men  concentrated  on  the  Sikkim  bor-
 der.  Sir,  we  in  West  Bengal  are
 living  im  a  state  of  consternation  and
 cannot  afford  to  ask  the  Home  Minis-
 ter  to  lift  the  emergency.  I  am  one  of
 those  who  had  been  a  security  pri-
 soner  during  the  British  regime.  Then
 we  were  fighting  for  our  independence
 and  today  we  have  to  fight  for  pre-
 serving  that  independence.  Therefore.
 ]  feel  that  the  emergency  should  be
 there  under  the  conditions  prevailing
 now.  We  have  to  prevent  external
 aggression  and  internal  sabotaging.  I
 must  congratulate  the  hon,  Home
 Minister  for  the  commendable  rest-
 raint  that  he  has  shown  by  limiting
 these  emergency  powers  to  certain
 areas  only.  A  few  minutes  ago  my
 hon.  friend,  Shri  Hem  Barua  said  that
 Indian  Ministers  are  cubs.  But  Indian
 so'diers  are  not  cubs.  They  can  fight
 out  our  enemies.  Our  policemen  and
 military  men  are  not  cubs.  Even  if  the
 ministers  are  cubs.  our  policemen  and
 military  men  can  fight  out  aggression.
 That  is  why  these  emergency  powers
 have  to  be  there.  If  it  is  to  be  lifted
 the  Minister  must  be  satisfied  that
 there  is  no  danger  to  the  securfty  of
 our  land.  (Interruptions).

 Shri  Hem  Barua:  Sir,  I  did  not  say
 that  the  Indian  ministers  are  cubs.  TI
 said  that  the  nuclear  teeth  of  the
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 [Shri  8:  A.  Dange]
 Now,  the  case  made  by  the  Home

 Minister  really  does  not  seem  to  be

 that,  he  may  perhaps  lose  all  the  moral
 support  he  can  get

 eens
 forward

 the  reasons  he  has

 still  claims  to  adhere  by  democracy
 would  like  the  description  of  that  State
 which  they  are  running,  as  a  police
 State.  et

 The  reasons  given  here  are  some-
 thing  like  these;  that  there  is  China
 there  which  once  invaded  us,  that
 there  is  Pakistan  there  which  invaded
 us,  that  their  armies  are  there  which
 might  do  something,  that  now  China's
 hydrogen  bomb  has  come  and,  along
 with  hydrogen  bomb.  there  is  g  red
 book  of  quotations  of  Mao  Tse-tung
 andthatthe  hydrogen  bombis  hang-
 ing  in  the  air  over  Tibet  and  some-
 where  else.  It  is  said:  Are  these  not

 never  be  resolved  except  by  military
 means  and  even  then  that  ig  a  question
 mark.  Ig  that  the  political  standpolat
 of  the  Congress  Party  that  the  Naga

 war  against  the  tribals  must  be  stop-
 ped.  Military  operations  against  the

 Then,  about  the
 ency,  a  tribal  delegation
 whom  they  declare  hostiles,  is
 all  the  wonderful

 of  Emerg-
 of  WN



 24  guns.  That-js  not  the  way  of
 solving  the  Naga  problem,  it  should
 not  be  the  ground  on  which  you  should
 come  before  this  country  ang  say  that
 you  cannot  deal  with  about  five  mil-
 lion  tribals  and,  therefore,  500  million
 Indtan  people  must  be  deprived  of
 their  fundamental  rights.  A  wonder-
 ful  solution  of  the  most  democratically
 conceived  Ministry  that  we  are  told
 it  is,  that  500  million  people's  demo-
 cratic  rights  are  suppressed  because
 they  cannot  solve  the  problem  of  5
 lakhs  or  5  million  Nagas,  which  is  2
 simple  thing.  That  shows  to  what
 depth  of  degeneration  the  concept  of

 and  to  what

 ASADHA.  5,  889  (SAKA)  Statement  on  7664
 be  sorry  for  jt,  but  then  the  “ruin”

 should
 “be  property  oryenised  at

 Mr.  Speaker:  The  hon.  Member  is
 expected  to  address  the  Chair.

 a
 s.  A.  Dange;  Not  your  ruin,

 Mr.  The  hon.  Member
 was  addressing  the  Congressmen.

 Shri  5.  A.  Demge:  Now  the  real
 thing  is  this.  The  Congress  jeader
 there  who  just  spoke  has  really  done
 disservice  to  his  Government  and
 his  Party.  He  has  really  revealed
 the  real  reason  for  the  Emergency
 that  is  Naxalbari.  That  is  why  I
 was  asking  my  friends  to  keep
 quite  and  allow  him  to  talk.  In
 some  ten  sq.  mile  area,  200  Adiva-
 sis  were  deprived  of  their  land,  and
 they  were  thrown  out  by  Jotedars

 re and  the  Adivasis  do  nét  know  the
 intricacies  of  the  Court

 you
 they  are  not
 der  of  ten  women  and  two  children,
 we  shall  now  proclaim  Emergency
 due  to  Naxalbari”.  That  is  the  justi-
 fication  given.  I  hope  you  will
 disown  it  perhaps;  I  do  not  know;
 you  may  not,  but  that  is  the  real
 reason.  They  are  creating  havoc

 it  means
 hopeful  of  continuing  its

 Miele:  by  ordinary  methods.

 and,  i.  they  must
 suspend  rights  apd
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 a.  [Shri  S.  A.  Dange}
 this  country.  That  is  the  rea)  mean-
 ing  of  his  demand  for  continuing  the
 Emergency,  Therefore,  they  are  cons-
 Piring  firat  aguinst  that  strong  West
 Bengal  Government,  that  popular  Gov-
 ernment,  which  they  hate  most  because
 there  foreign  capitalists  are  concen-
 trated,  there  the  highest  monopolies
 are  concentrated,  it  is  the  seat  of  Biria
 empire  that  is  being  threatened,  there
 the  big  jotedars  are  still  intact,  there
 the  revolt  being  the  acutest  they  want
 to  suppress  it  by  the  continuatio.  of
 the  Emergency.  They  are  not  only
 doing  it  surreptitiously,  but  here  it  is
 said:

 “The  United  Front  circles  here
 doubt  the  propriety  of  the  speech
 of  the  West  Bengal  Governor,
 Mr.  Dharma  Vira,  made  to  Dis-
 trict  Magistrates  ang  Superinten-
 dents  of  Police.”

 What  @  logic.  Under  the  framework  of
 the  Constitution,  a  Governor  goes  to
 a  State.  It  is  an  accepted  principle...

 The  Minister  of  State  in  the  Depart-
 ments  of  Affairs  and
 Communications  (Shri  I.  K.  Gujral):
 The  contradiction  hag  come  in  the
 papers,

 Mr.  Speaker:  He  says  that  the  con-
 tradiction  hag  come.

 Shri  8  A.  Dange:  Then,  please  lay
 it  on  the  Table.

 Mr.  Speaker:
 come  in  papers,

 Shri  s.  A,  Dange;  l  am  not  going  to
 accept  his  words.  (Interruption).

 He  says  that  it  has

 suppress  this  Ministry  and  the  non-
 Congress  progressive  Ministries  for
 carrying  out  their  task  in  favour  o
 of  the  people.

 ft

 blackmarketeers  were  arrested  once
 by  Shri  Nanda,  they  were  released
 after  36  hourg  with  an  apology  with
 folded  hands  and  an  astrologer  to

 arc  being  put  in  prison;  my  hon
 {rieng  Shri  A.  K.  Gopalan  will  confirm
 me  when  I  say  this.  Even  now,  strikes
 276  being  suppressed,  Even  in  a
 strategic  plant  jike  the  Bhilai  plant.
 today  demands  are  being  refused  and
 security  guards  are  beating  up  workers,
 and  arrests;  are  being  made,  and  the
 union  secretary  and  others  are  being
 put  into  jail  in  the  name  of  emergency
 and  al]  that.  Whose  aggression  is  it?
 Are  they  fighting  an  internal  distur-
 bance?  ‘Yes.  They  are  fighting  an  !n-
 ternal  disturbance  in  a  collapsing  eco-

 |  i;  i i
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 victimised.  Ig  that  the  justification  for
 continuing  the  emergency?

 They  are  trotting  out  the  names  of
 Ching  and  Pakisttan,  But

 veg  d
 are

 trotting  out  these  nameg  just  to  hum-
 bug  the  people.  Their  main  desire  is
 to  perpetuate  an  undemocratic  rule,
 to  supports  the  monopolisis,  to  conti-

 ue  a  police  State  and  thereby  pre-
 gerve  the  class  power  of  monopolists
 and  landlords,  May  I  request  them  to
 please  reconsider  their  decision?  This
 is  not  going  ot  help.  This  is  not  going
 to  help  in  solving  the  Naga  problem;
 this  is  not  going  to  help  in  solving  the

 Mr,  Speaker:  At  this  rate,  we  may
 be  able  to  finish  this  debate  even

 If  20  or  25  minutes  are
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 Emergency

 If  I  were  to  call  all  the  Members, then  it  may  even  be  9.30  p.m.  I  have
 got  s0  Many  names  in  the  list  before
 me  and  itincludes  Congress  Members
 aiso.  I  would  request  hon,  Members
 to  be  very  brief.

 Shri  8.  M.  Banerjee  (Kanpur):  Let
 us  continue  thig  debate  tomorrow.

 come  up.  So,  how  could  he  say  that
 this  should  be  dragged  on  to  tomor-
 row?  Now,  Shri  Fernandes,

 wt  are  wore  (बम्बई-दक्षिण)  :
 प्रत्यक्ष  महोदय,  जब  यह  प्रस्ताव  यहां  पर
 बाने  वाला  था  तब  कांस्टिटुएप्ट  इसग्बली
 ने  जो  संविधान  पास  किया  था  और  उस  वक्‍त
 उस  पर  जा  बहस  हुई  थी  संविधान  को  मंजूर
 करते  बात,  उस  को  मैं  ने  देखने  की  कोशिश
 की।  संविधान  बनाने  वाले  लोग।  ने,  सिर्फ

 कांस्टिटाटूग्ट  ऋरोम्दली  के  सदस्यों  ने  नहीं
 बल्कि  elo  प्रम्बंदकर  जेसे  लल.  प्रौर  उन  के
 अन्य  साथियों।  ने,  जिन  ा  हवाला  काफी  मेहनत
 इस  संविधान  को  नोन  में  की  गई,  इस  संबंध
 में  क्या  कहा  है  उस  को  रिवा  को  भी  में  ने
 देखा।  एक  महत्वपूर्ण  धावा  जा  कांरिटटएंट
 असैंबली  मे  कहते  में  काया  था  जबकि  इस
 एमरजेंसी  पावर  वे  ऊपर  बहुत  से  माननीय
 सदस्यों  ने  सात  विरोध  किया  था  बह  यह
 था:

 “This  emergency  provision  is
 merely  intended  to  meet  one  pur~
 pose,  viz.  that  al]  our  efforts  all
 these  yearg  spent  in  constitution
 making  may  not  go  in  vain  and
 those  people  who  wield  power  in
 future  will  be  adequately  em-
 powered  to  save  the  Constitution”.

 आगे  जाकर  अध्यक्ष  महोदय,  रहे  कहा
 नया:
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 [af ard  कमेस्कीज]
 इससे  यह  चित्रकूट  wre  हो  जनता  है

 कि  संविधान  के  संरक्षण  के  लिए  एम रज सी
 याला  कासम  जोड़ने  में  पाया  था।  जब
 ड्रा फिटिंग  कमेटी  ने  संजिधांस  को  बनाया

 सब  ऐसी  योजना  थी,  तब  ऐसा  उसमे  लिखा
 ह. द  कि  ब्रोक्लेफेसग  हमने  के  बाद  से  छा:

 महीने  सक  बह  प्रावलेमेशन जारी  रहे,  इमरजेंसी
 छा:  महीने  सका  के  लिए  जारी  रहे।  लेकिन

 जब  संविधान को  मंजर  करने  का  वक्त  जाया
 तब  संविधान  बनाने  वालों  ने  गह  उचित
 समझा  कि  छः  महीने  तक  ये  विशेष  अधिकार
 सरकार  के  हाथ  में  या  राष्ट्रपति  के  हाथ  में

 at  देना  ठीक  नहीं  होगा।  उन्होंने ७:  महीने
 के  बजाय दी  महीने  करा  दिया  ate  भ्रम्बेदकर

 साहब  का  उस  वक्‍त  का  यह  वाक्य  था:

 “The  second  change  that  is
 introduced  in  sub-cl.  (९)  of  cl.  2  is
 that  orginally  it  was  provided  it
 the  proclamation  shall  cease  to
 operate  at  the  expiration  of  six
 months.  It  is  now  proposed
 it  should  cease  to  operate  at

 - expiration  of  two  months.
 months  was  felt  to  be  too  long  a
 period".

 इम  सब  को  बतलाते  का  मेरा  मंशा  यह

 है  कि  मापकों पता  अल  सके  कि  संविधान

 बनाने  वाले  लोगों  के  मन  में  कया  विचार  था।

 उनका  विषयो  यह  था  कि  सरकार  या  राष्ट्रपति

 को  ये  विशे७  प्राधिकार कम  से  कम  ब्र जन के
 लिए  धप  -  शौर  बुलक  में  इस  किस्म  की

 संकटकाल  की  परिरिंयति  कम  से  कम  सभ्य

 के  लिए  जारी  रखी  जाए।  यह  उनका

 “उद्देश्य  था।

 राष्ट्रपति  के  हाथ  में  हमेशा  यह  झनकार
 रहता  है  भर  इस  एमरजेंसी  को  ऋरह  आज

 ्  ee  देंगे का  कह  गंबणय करते हैं. तो करते  हैं.  सो
 सका  के  यह  नहीँ  है  कि  हुवे  baal

 JUNE i  0  Statement  on  Emergency  76gD

 था  हम  राष्ट्रपति  के  अधिकार  को  हटा  रहे
 ti  [  कमर  संकटकालीन  परिस्थिति,  इस
 ahenr  के  इन्दर  लिखी  हुईं  afcfenfentt
 के  अनुसार कल  को  मां  परसों कौ  या  सात
 दिन  में  या  चात  महीने  में  फिर  से  रफ्ड्रप्रात
 जी  को  लकर  जाती  है  ती  राष्ट्रपति  जी  के

 हाथ  में  फिर  भी  अधिकार  कायम  रहता  है
 कि  संकटकालीन  स्थिति  को  बह  फिर  घोषित
 कर  दें  1

 अध्यक्ष  महोदय,  गह  मंत्री  जी  ने  जो  कुछ
 चो  इस  एमरजेंसी को  जारी  रखने के  पल
 में  कहा  है,  जोरू  भी  दलील  दी  है,  उन  में

 मैं  कोई  |  नहीं  पाता  हूं  भौर  मैं  चित  नहीं
 समझता  हूं  कि  इस  संकटकालीन  परिस्थिति
 को  जारी  रखा  जाएं।  गृह-मंत्री जी  यह  कहते

 जहे  हैं  कि जलाई  महीने  में  हम  संकटकालोल
 परिस्थिति को  समाप्त कर  देंगे  ।  जब  उन्होंने
 यह  घोषणा  की  थी  उस  वक्‍त  जो  राष्ट्रीय
 और  अन्तराष्ट्रीय  परिस्थिति  थी

 बह  बावर्नमेंट  के  सामने  थी  भोर  जाज
 को  जो  राष्ट्रीय  और  पभ्रन्तर्राष्ट्रीय
 परिस्थिति  है  बह  भी  उस  के  सामने  है.।  मुझे
 तो  इन  दोनों  में  कोई  खास  फर्क  विदाई  नहीं
 देता  है।  भ्रखबारों में  हम  पढ़  रहे  हैं  कि नवम्बर
 दिसम्बर  तक  झन  रहे  नई  परिस्थिति  अपने
 वालो  है  )  हो  सकता  हैं  कि  शाह-मंत्री  जी  यह

 कहें कि  मैं  ने  यह  बात  नहीं  कही  है  कि  दिसम्बर
 में  वा  नवम्बर में फिर से  इस  पर  विधा र  होगा  ।

 लेकिन  हमारा  यह  झुकाव  है  कि  जो  चीज  गृह-
 मंजी  जी  इस  सदन  में  कहना  चाहते  हैं  उस-को
 यहां  पर न  कह  कर सा  सन  कह  पाने  की  स्थिति

 जोकर  पहले  ay  omarel ¥ fret 4 feat में  किसी  न  किसी
 ढंग  से  उस  को  छपना  देते  हैं।  यह  उसे  की.

 एक  आदत  [1  सकती  है।  हो  सकता  है  कि  उसको
 यह  रावत  अहुत  पसम्द  भी  हो  ।  वह  राज

 कई  दिलों  से  यह  भा  रहा  है  कि
 ह, / ५

 दिसम्बर  तक  ag  परिस्थिति  सारी  रहेगी
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 wit  फिर  इस  पर  विचार  होने  का  मौका

 आएगा।  झगर  राज  से  चार  होने  पहले  गृह
 मंत्री जी  यह,  कह  सकते  हैं  किजूलाईजें इस
 चर  पुत्र:  विचार  किया  जाएगा  झौर जब जुलाई जब  जुलाई
 _नजदीक  भाती  है  तय  झपने  उस  ज़बान  से  अलग
 हट  कर  वह  हमारे  सामने  जाते  हैं  औैर  कहते हैं
 कि  कुछ  महीनों  के  लिये  हम  इस  को  कौर  बनाये
 रखना  चाहते  हैं  या  हमें  इस  को  कौर  बनाये
 रखना  पड़गा  तो  स्पष्ट  हो  जाता  है  कि  उस  का
 हो  यह  विचार  हो  कि  नवम्बर  दिसम्बर  सें
 इस  पर  पुन:  विचार  होगा  में  आयगा
 चाहता  हूं  कि  सो  कौन  सो  चरिर्थति  है
 जिस  को  ag  राज  से  चार  या  GS:  महीने
 के  बाद  देख  पा  रहे  हैं।  फोन  के  मामले  में  या
 पाकिस्तान  के  मामले  में  या  साजो  या  नागा
 गहोगों  के  मामले  में  या  राष्ट्रीय  कौर  पन्त  राष्ट्रीय
 मामलों  में  या  और  भो  किलो  मामले  सें
 क्या  राज  कोई  भो  हिम्मत  के  साथ  यह
 बात  कह  सकता  है.  हमारे  गृह-मंत्री  जो  कह
 सकते  हैं  कि  नवम्बर  दिसम्बर  में  जो  परिस्थिति
 आज  है  इस  में  कोई  अन्तर  पड़ने  वाला  है  ?

 Motion  re.

 मुझे  गृह  मंत्री जी  के  ऊपर  कोई  व्यक्तिगत
 आरोप  नहीं  करना  है  लेकिन  जो  कुछ  वह  कहते
 रह ेहैं  उस  को  जब  हम  पढ़ते हैं,  उन  के  हारा
 पहले  कही गई  बातों  को  देखते  हैं  तो  ऐसा  मालूम
 डसा  है  कि  एक  तरह  से  हम  को  इसमें  फंसाने

 की  बह  कोशिश  कर  रह ेहैं  या सरकार  कोशिश
 कर  रही  है  ।  संकट काल ोन  परिस्थिति  सिर्फ

 हिन्दुस्तान  को  ही  देखने  को  नहीं  मिली  है,
 और भी  दुनिया  के  मुल्क  हैं  जिन  को  देखने  को

 निजी है,  इस का  सामना  दुनिया  के  और  मुल्कों
 को  भी  करना  पड़ा  हैं।  इस  मामले  के  ऊपर

 जुमिया  के  कई  शुल्कों  की  प्रभातो  में  बहस  हो
 आपकी है  a  हैसियत  कार पस  के  अधिकर को
 अमरीका  जैसे  मुल्क  में  कब  हटाया  जाए,

 हल  के  ऊपर  यहां  कौ  सुप्रीम  कोर्ट  का  फैसला

 हैं.  भौरे  बंद  फैसला  साफ़  कहता  है

 ६  /  there  ig  ¢  and  present
 @anger.
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 साफ  तौर  सख्त  कोई  खतरा  हो  तो
 फिर  संकटकालीन  स्थिति  की  घोषणा  हो
 सकती  है,  हैसियत  कार पस  के  भ्र धि कार  को
 हटाना  जा  सकता  है  ;  Lig  हमारे  गृह  मंत्री
 जी  इस  बात  को  कह  सकते  हैं  कि  शझा  ऐसी
 परिस्थिति  हमारे  मुल्क  में  है,  क्या  क्लीयर
 एंड  प्रजेंट  रेंजर  इस  वक्‍त  हमारे  देश  के  सामने
 हैं।  हम इस  देश  में  प्रजातंत्र  प्रौढ़  लोक  शाही  को

 बहुत  बातें  करते  हैं  और  अमरीका,  इंग्लैंड,
 फ्रांस,अमंनों  इरादी  के  उदाहरण  चक  दिये  जाते हैं
 लेकिन  आप  देखें  कि  इस  वक्‍त  भरोसा
 वियतनाम  में  लड़ाई  लड़  रहा  है  कौर  उस  के
 सैंकड़ों  नहीं  हजारों  नौजवानों  वहां  इस  वक्‍त
 मर  रहे  हैं।  स्वर  प्रम रोका  के  अन्दर  नौकरों
 लोगों  ने  झपने  अधिकारों  के  वास्ते  बहुत  ही
 बड़ी  एक  जंग  छेड़  रखी  है  |  लेकिन  यह  सब

 कुछ  होते  हुए  भी  झरोका  में  हैसियत  का  रस
 के  अधिकार  को  नहीं  हटाया  गया  है,  वहां
 संकटकालोन  स्थितिकी  शोषण  नही  की  गई  है;
 जो  भी  अधिकार  वियतनाम  की  लड़ाई  के
 पहले  या  वीगरों  लोगों  का  आन्दोलन  शुरू
 होने  के  पहले  वहां  थे,  वे  तमाम  अधिकार  इस
 वक्‍त  प्रो  अमरीका  के  इन्दर  मौजूद  है  1
 जब  शावकों  सुविधा  होती  है  तब  बाप  भ्रमरा का
 का  उदाहरण दे  देते  हैं,  तब  श्राप  इंगलिस्तान
 का  उदाहरण  दे  देते  हैं  लेकिन  जब  आप  को

 असुविधाजनक  प्रतीत  होता  है  तो  बाप
 अपने  आचरण  में  जो  वहां  व्यक्ति  स्वातंत्र्य
 के  लिए  सुविधायें  दो  जाती  हैं,  उन  को  देना
 नहीं  चाहते  हैं,  उन  के  बारे  में  कभी  भी  विदा र
 करता  नहीं  चाहते  हैं  ।

 मैं  साफ  कहना  चाहता  हूं  कि  गृह-मंत्रो
 जो  की  शोर  से  संकटकालीन  परिस्थिति
 को  हटाने  की  व्यवस्था  होनी  चाहिये  ।  जहां
 तक  पाकिस्तान  कौर  चीन  का  सम्बन्ध  है,
 जन  की  शोर  से  खतरे  का  सम्बन्ध  है,  उस  का

 खुलासा  कई  मान तोय  सदस्यों  ने  कर  दिया  हद
 चोरों मैं  उस  बात को  कहता  नहीं  चाहता हूं  +

 में  एक  चीज  गृह-यंत्री  जो  से  कहता  चाहता  हूं
 V

 कई  कायदे  सौर  कानून  धाप  के  पास  हैं।  इंडियंस
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 घी नल  कोड़  बाप  के  पास  है।  पुलिस,  कायदे
 बाप  के  पास  हैं,  बोर  सिन्पोरिटो  के  बारे  में
 कायदे  बाप  के  पास  हैं,  हर  प्रकट र को  परिस्थिति
 का  मुकाबला  करने  के  लिए  बाप  के  पास
 कायदे  हैं  ओर  सब  से  बड़ा  लोक  शाही  शौर
 प्रजातन्त्र  को  खत्म  क रने  बाला  प्रिवेंटिक  'डिटेक्शन
 एक्ट  भो  प्रापक  पास  हैं।  जब  इतने  कायदे
 बाप  के  पास  हैं  तो  बयो  यह  संकट बत लीन
 परिस्थिति  को  जानो  रखना  आर  इन
 डिफेंस  साफ  इंडिया  रूाज  को  चारों
 रखना  बाप  चाहते  हैं।  ये  जो  तमाम  कायदे  है,
 बेच्चापके  हाथ में  है  कौर  ग्रुप  इन  का  इस्तेमाल
 कर  सकते  है  ।

 नागालैंड  का  ग्रुप  उदाहरण  देते  है  ।
 मैं  गृह  मंत्री  जा  को  याद  दिखाना  चाहता
 हूं  कि  निगाहों  का  मसलों  संकटकालीन
 परिस्थिति  को  घोषणा  होने  के  पहले  से
 चला  शा  रहा  है  7  जहां  तक  मिलों  लोगों  के
 मामले  का  सम्बन्ध  है  हमेशा  ही  गृह  मंत्री  जा  ने
 यहां  बयान  दिया  है  कि  वह  इस  मसले  को

 बहुत  भ्रच्छे  ढंग  से  ठीक  करने  के  काम  में
 लगे  हुए  हैं।  नागाओं  से  बातचीत  चलती
 रहती  है  |  इंगलिस्तान  जाने  की  भी  उन  को

 अनुमति  दी  जाती  है  ।  प्रधान  मंत्री  जी  कहती
 हैं  कि

 We  are  negotiating  with  the  friendly
 hostile  Nagas.

 ऐसी  परिस्थिति  में  नागाओं  का  मुकाबला
 करने  के  लिये  अगर  शाप  संस्कार  बनाये  रखने
 की  बात  करोंगे  और  इतने  कायदे  आप  के

 हाथ  में  होते  ह्  यह  बात  करोगे,  तो  मैं  कहूंगा
 कि  व्यक्ति  स्वातंत्र्य  पर  होने  वाले  इस  हल्ले
 को  हम  लोगों  को  रोकना  पड़ेगा  अनुभव
 हमारा  इतना  ही  कहता  है  झच्यक्ष  महोदय  कि

 राज  तक  यह  जो  संकटकालीन  परिस्थिति  का

 इस्तेमाल  हुमा  वह  इस्तेमाल  इस  मुल्क  के  इन्दर
 जो  भी  जन  आन्दोलन  रहे,  जो  भी  मजदूर
 झास्दोजन  रहे,  नहों  को  रस्म  करने  के
 रास्ते  छुपा  ।  हड़तालों  को  तम  करते  में
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 इस  क्त  इस्तेमाल  हुछ 1 थर कुद  का  अनुभव
 है.  अध्यक्ष  महोदय,  1963  में  चीनी  आक्रमण
 के  पद  दिनों  के  बाद  चीनी  तो  वापस  चले  गए,
 लेकिन  फिर  भारत  सुरक्षा  कानून  का  इस्तेमाल

 *
 मुझ  पर  हो  गया  शौर  नौ  महीने  के  लिये
 मुझे  बन्द  कर  दिया  गया  |  मैंने  जश्न  पूछा,
 केन्द्र  के  गृह  मंत्री  से  प्रश्न  पूछा,  राज्य  के
 गुह  मंत्री  से  पूछा,  क्सी  ने  जवाब  नहीं  दियो,
 मैंने  कहा  कि  अदालत  में  से  जाओ,  क्या  आरोप
 हैं  बतलाया  |  जवाब  में  एक  ही  मिला  कि  डिफेंस
 शरीफ  इंडिया  एक्ट  के  रन  सार  कोई  भी  बात
 बाप  से  कहने  की  'प्रावश्यश्ता  नही  है  इसलिए
 हम  श्राप  से  नहीं  कहते  कि  बयो  गिरफ्तार
 किया  गया  है  कौर  यही  बात  झा खीर  तक  चली  /

 बजह  नहीं  बताया  गया  |  भ्रगर  यह  कहना  है  कि
 डिफेंस  आफ  इंडिया  एक्ट  को  ले  कर  श्राप  जन
 आन्दोलन  को  खत्म  करने  के  लिए  उस  का
 इस्तेमाल  करना  दाहते  हो  तो  मैं  एक  ही
 बात  की  याद  दिलाना  चाहता  हूं  ।  जब  चीनी
 आक्रमण  हुआ  ौर  झागे  बढ़कर  ऊब  पा  वास्तानी
 श्रावण  हुमा  तो  मैं  मजदूर  आन्दोलन  में
 काम  करने  बाला  आदमी  था  |  कहां  कहां
 उस  वक्‍त  हड़तालें  चल  रही  थी  ?  जिस  दिन
 आक्रमण  हुआ  उस  दिन  हड़तालों  को  रोकने
 का  काम  हम  लोगों  ने  कया  d  वीसी  ढंग  से
 सरकार  को  अड़चन  में  डालने  का  काम  हेम
 लोगों  ते  नहीं  किया  धौर  जब  हम  लोगों की
 शोर  से,  मजदूर  आन्दोलनों  की  शोर  से,
 जन  संगठनों  की  झोर  से  इस  किस्म  का  सहयोग
 मिला  तो  छापें  की  ओर  से  उस  का  जवाब  क्या
 मिलता  है  कि  फिर  उस  के  बाद  भारत  सुरक्षा
 कानून  का  इस्तेमाल  हम  ही  लोगों  पर  होता
 है।  1962  में  चीनी  शाकिर  के  थकता  झच्यक्ष

 महोदय,  जब  एक  राष्ट्रीय  सुरक्षा  कोष  के  लिए
 पैसा  इकट्टा  करते  का  क्त  भागा  तो  हमार
 जैसे  लोगों  को  इस्तेमाल  किया  t  मजदूरों  के
 बीच  में  कांग्रेसी  मंत्री तो  जा  नहीं  सकते.  थे,
 हमें  साथ  ले  कर  गए  |  मगर  जब  वह  काश
 खत्म  हो  गया  तो  हम  को  उठा  कर
 कारण  में  बन्द  कर  दिया  +  (न्यचबात)  «  Ce
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 तो  जब  इतने  कायदे  कानून  बाप  के
 हाथ  में  हैं, जब  देश  के  बन्दा  कोई  भी  सं  | उ  कालीन
 परिस्थिति  हो.  उन  का  मु#/बिला  करने  के
 लिए  भाप  के  पास  कई  कायदे  कानून  हैं  तो
 मेरा  यह  निवेदन  है  कि  इस  संकट काल ोन
 परिस्थिति,  को  वापस  लेते  का  काम  सरकार
 को  झोर  से  तत्काल  होना  चाहिए  1  एक  बात
 और  कह  दूं  |  आखिर  को  प्रे  इमर्जेन्सी  को
 आप  स्वीकार  करते  हैं  L  लेकिन  क्‍या  ग्रेव
 ममें:सी  को  सरकार  मानता  है  ?  सरकार  का
 जो  बर्ताव  है  उस  बर्ताव  में  प्रेम  'एजेन्सी
 कहीं  दिखाई  देती  है  ?  चन्द  महीने  पहले  अशोका
 होटल  के  बारे  में  बहस  चली  t  करोड़ों  रूपया
 खे  कर  के  रिवाल्दिंग  टावर  वहां  बनाते  हो
 बम्बई  शहर  में  लाखों  रया  मच  कर  के

 (ब्यिश्यान) . . ..  .एफ  मिनट,  प्रत्यक्ष
 महोदय,  मैं  खत्म  कर  रहा  हुं  i  बम्बई  शहर  में
 आप  चन  कर  देशीय,  लाब  रुपया  खूब  कर
 रोज  शादियां  होती  हैं  1  यहां  दिल्‍लो  में  कभी
 प्रभी  शायद  दिनेश  बिंद  की  उठी  की  शादी
 हुई,  कितने  लाख  रुपये  खच  कर  के  हुई  ?
 यह  कोई  संकटकालीन  परिस्थिति  है  ?  भ्रमर
 संकटकालीन  परिस्थिति  को  मानते  हो  तो
 ये/  ही  बर्ताव  करो  जिस  से  लोग  इस  को  मानें
 लोगों  में  यह  भावना  झा  जाय॑  और  जनता
 मं  भी  इस  किस्म  को  बात  निर्माण  हो  जाय  कि
 जिस  से  उन  को  भो  अनुभव  हो  जाय  कि  एसी
 कोई  परिस्थिति  है  जिस  का  मुकाबिला  करने
 के  लिए  सरकार  को  विशेष  अधिकार  को
 आवश्यकता  है

 Mr.  Speaker:  Shri  A.  &  Gopalan.

 हो  छा>  सि  संगत  (बिलासपुर)  :
 हम  बाप  &  प्रार्थना  करना  चाहते  हैं  कि  हम
 लोगों  को  भो  बकते  दिया  जाये  |
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 att  र्यवोर  लिए  (रोचक)  :  तीन  को
 इधर से  हो  गया  ।  एक  को  इधर  से  भी  मौका
 मिलना  चाहिए  |

 शी  मणि मई  जे>  परेश  (दमोह)  ry
 झील  महोदय,  हम  लोग  पन्द्चदू  पन्द्रह  बार  खड़े
 होते  हैं  ।  हमें  कप  तक  बाप  के  सामने  हाथ
 जोड़ता  पढ़ेंगे  ?

 Mr.  Speaker:  Your  name  is  not
 there.  i  8

 ai  शिगयन-रत्यण  (बती)  :  हमें  मो
 मौका  मिलना  था  हए

 अं;  मणि मई  Ro  पेज:  ग्रध्यक्ष  महोदय,
 मे  रेलवे  बजट  पर  इसी  तरह  बराबर  खड़ा
 होता  रहा  अर  मुझे  मौका  महीं  मिलता  या  t
 Mr.  Speaker:  Mr.  Manibhai  Patel

 ig  floating;  he  has  gone  there  from.
 here  thinking  that  he  can  make  more
 trouble.  Your  name  is  not  in  the  list;
 even  if  I  were  to  call  the  Congress-
 men  you  will  not  get  &  chance.  Neither
 Mr.  Sheo  Narain  nor  Mr.  Manibhai
 Patel.  After  giving  chance  to  the
 leaders  of  parties,  I  will  give  a  chance
 to  the  Congress  Members  in  the  list.
 It  all  depends  on  the  Minister.  I  am
 prepared  to  give  a  chance  to  all.  I
 will  put  somebody  in  the  Chair  and
 you  can  continue  till  8  or  8.30;  I  have
 no  objection;  I  will  call  all  names
 given  by  the  Congress  Party.
 Therefore,  let  us  hear  first  at  least
 the  leaders  of  all  the  parties.  Then,
 athe  Members  will  get  a  chance.  I
 have  called  Shri  Gopalan.

 Shri  Manibhai  J.  Patel  rose—

 Mr.  Speaker:  Mr.  Manibhai  Patel,  I
 am  warning  you.  The  moment  I  sit
 down,  you  are  getting  up.  I  have
 told  you  that  your  name  is  not  there
 You  are  not  going  to  be  called.  If
 you  want  to  go,  please  go

 An  hon.  Member:  How  long  is  this
 debate  to  last?

 Mr,  Speaker:  I  do  not  know.  Up
 8  O'  clock  if  you  want,
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 fom  that,  even  if  it  is  a  case  of  j
 writing  or  sending  a  letter,
 ing  a  letter,  if  it  is  against
 security  and  national  interests,
 say  I  have  had  enough  of  it.  The
 Home  Minister  says  that  the  emer-
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 one  of  the  victims  of  it;  I  am  not
 afraid  of  it.  (Interruption).  I  would
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 The  statement  of  the  Home  Minis-
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 able  to  function,  that
 Government  forfeits  the  confidence  of
 ment

 The  Supreme  Court  judgment  clear-
 ly  says  what  will  happen  if  the  emer-
 gency  powers  are  used:

 “The  tendency  to  ignore  the
 rule  of  law  is  contagious.  If  our
 Parliament  which  unwittingly
 made  a  void  law  not  only  allows
 it  to  remain  on  the  statute-book
 but  also  permits  it  to  be  adminis-
 tered  by  the  executive,  the  conta-
 gion  may  spread  to  the  people
 and  the  habit  of  lawlessness  like
 other  habits  dies  hard.”

 The  contagion  has  spread  and  if  there

 used  to  say,  “No;  the  Chief  Ministers
 sheuld  not  be  consulted.  It  is  the
 Parliament  which  should  decide”

 Shri  ¥.  B.  Chavan:  We  accepted
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 it  and  how  many  did  not,  If  you  force.
 the  -Ghief  Ministers  to  implement  ver-
 tain  things  which  they  do  -not  want,.
 I  de  not  know  what  difficulties  will
 come.

 It  is  said  that  there  is  a  grave  situa-
 tion  in  the  country  and  so  emergency
 should  continue.  Qn  the  other  hand,
 [  understand  that  6000  Emergency
 Commissioned  Officers  have  been
 given  notice  and  they  have  to  go.
 away  in  September.  If  this  is  done,
 what  happens  to  the  morale  of  the
 army?  The  commissioned  officers
 who  were  fighting  and  suffering  in
 ‘1962,  are  given  notice  and  they  are-
 not  promised  that  they  will  be
 absorbed  in  any  other  place.  Now
 the  Home  Minister  says,  emergency
 must  continue,

 What  I  say  is,  really  there  is  no
 emergency  as  far  as  the  situation  in
 the  country  is  concerned,  either  exter-
 nally-or  internally.

 It  is  said  that  they  want  these
 powers  to  be  used  in  some  pockets,
 to  be  used  here  and  there.  As  hasi
 already  been  explained,  the  concept
 of  emergency  is  total  and  national,
 the  concept  of  emergency  is  not  that
 you  can  declare  emergency  here  and
 not  there.  You  cannot  declare  a  state
 of  emergency  in  Chandni  Chowk  and
 say  that  there  is  79  emergency  in  the
 New  Delhi  area.  How  can  there  be
 emergency  only  in  some  pockets  and’
 not  in  the  whole  country?  How  caw
 you  say  that  there  is  emergency  in
 the  border  areas  only  and  not  in  the
 whole  country?  The  state  of  emer-
 gency,  if  it  is  there,  it  is  for  the  whole
 country.  The  people  of  the  whole
 of  India  must  know  that  emergency
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 (Shri  A.  K.  Gopalan]
 means  the  purpose  is  not  national
 emergency,  the  purpose  is  something

 A  paint  was  made  here  about  inter-
 nal  disturbances,  Naxalbari,  gheraos
 and  all  those  things  were  mentioned.
 There  had  been  emergency  in
 the  country  for  ihe  last  five
 years.  The  Preventive  Detenticn
 Act  was  there,  the  DIR  was  there
 and  all  those  powers  were  there
 ‘with  the  Government.  How  is  it,
 with  al]  those  powers  these  gheraos,
 Naxalbari  trouble,  the  Naga  problem
 the  Mizo  problem  and  other  pro-
 dlems  could  not  be  solved.  Not  only
 these  problems  have  not  been  solved,
 they  are  increasing.  Sir,  the  ques-
 tion  of  Naxalbari  is  not  a  problem  of
 internal  disorder.  It  is  a  question  of
 land.  What  are  gheraos?  Because
 the  awards  are  not  properly  imple-
 mented,  because  the  tribunals"  deci-
 sions  are  not  carried  out,  the  workers
 and  peasants  are  desperate.  When
 there  is  food  shortage  in  the  coun-
 try,  you  are  able  to  get  any  amount
 of  rice  in  the  black-market.  When
 people  do  not  get  their  rations  for
 two  or  three  days  they  go  and  loot
 the  shops  and  other  places.  There-
 fore,  if  you  want  to  continue  emer-
 gency  for  this  internal  disorder,  then
 you  wil]  have  to  continue  emergency
 for  ever,  because  as  long  as  you  do
 mot  find  out  the  real  causes  of  these
 troubles  and  try  to  remedy  them,  as
 ong  as  the  forces  that  are  creating
 unemployment,  hoarding,  discontent-
 ment  among  the  workers  etc.  are
 not  checked,  this  sort  of  disorder
 -will  be  there  and  you  will  have  to
 continue  the  em  for  ever,
 Same  is  the  case  with  regard  to  the
 question  of  China  and  Pakistan.

 \China  and  Pakistan  have  been  there
 all  these  five  years.  Unless  we  take

 some  steps  to  solve  the  problem,  we
 wil]  have  to  continue  the  emergency
 till  China  and  Pakistan  do  not  exist.
 There  is  the  question  of  Mizos,  Today
 we  read  in  the  papers  that  the  tribais
 of  Tripura  are  also  agitating,  Their
 lend  has  been  taken  away  and  that
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 is  why  they  are  agitating.  These
 questions  will  have  to  be  settled,
 otherwise  the  trouble  will  continun
 and  politico-socio-economie  tension
 will  be  there.  We  must  find  out  what
 is  the  cause  of  this  politico-gocio-eco-
 nomic  tension  and  take  necessaty
 steps  to  remove  it.  If  that  is  not  done,
 if  the  border  question  is  not  settled
 in  some  way  or  the  other,  if  the
 workers  and  peasants  are  not  kept
 satisfied,  you  will  have  to  continue
 this  emergency  for  ever.

 ‘I  only  want  to  make  a  request.
 Please  lif:  the  emergency.  We  have
 known  it  for  the  last  five  years.  If  at
 any  time  there  is  real  danger,  it  can
 be  revoked.  Therefore,  ]  request  the
 Government  to  lift  the  emergency  oF
 they  must  get  oul.  If  there  is  an  jotu
 of  shame,  self-respect,  prestige,  love
 to  the  country,  love  to  civi]  liberties
 and  fundamental  rights  guaranteed  by
 the  Constitution,  they  must  know  that
 there  is  a  limit  up  to  which  they  can
 deprive  the  people  of  their  rights.  -  If
 they  want  to  deprive  them  of  these
 rights  for  ever,  the  result  will  be  that
 the  Government  will  not  be  able  to
 continue.  As  it  has  already  been
 pointed  out,  using  the  Emergency
 powers  and  putting  persons  in  jail
 will  never  help  and  that  will  not  solve
 the  problem.

 Mr.  Speaker:  Shrj  Saleem,

 There  are  another  six  names  before

 2  number  of  other  Members  also  who
 want  to  speak  apart  the  list  of  names
 given  to  me.  If  you  take  two  or  three
 minutes  each,  I  will  be  able  to  accom-
 modate  these  six  Members  and  others



 wt  qo  go  सलीम  (नलगोंडा)  :
 जनाब  स्पो कर  साहब,  एक  कानून  के  तालिब-
 ल्म  के  लिये  जिसने  हमेशा  शहरी  झाजादियों
 के  लिए  और  फंडामेंटल  'राइट्स  की  हिफाजत
 के  लिए  वकालत  की  हो,  इमरजेंसी  के  बर्खास्त
 किये  जाने  की  तीसेक  की  मुखालफत  करना
 बड़ा  परेशानकुन  मसला  है  |  लेकिन  जितने
 ख़यालात  अपोज़ीशन  के  आ्लानरेबुल  मैम्बर्स
 ने  जाहिर  किये  हैं  झगर  उनकी  तह  में  पहुंच
 कर  गौर  किया  जाय  तो  यह  मालूम  होगा
 कि  किसी  एक  रुकन  ने  भी  यह  बात  इस  ऐवान
 के  सामने  इस  हाउस  के  सामने  नहीं  शण्ब्खी
 है  कि  इमरजेंसी  के  डिक्लेयर  किये  जाने  के  जो
 असमान  थे  वह  ह.  बाकी  नहों  रहे  हैं  ।  दस्तूर
 में  इमरजेंसी  के  ऐलान  किये  जाने  के  जा

 ग्रउग्ड्स  बयान  किये  गये  हैं  वह  प्र।उग्डस
 ब  बाकी  नहीं  है  ऐसा  क्सी  आनरेबल
 मेम्बर  ने  इस  हाउस  के  सामने  बयान  नहीं
 किया  है  |

 &  जनाब  स्पीकर  साहब  प्राकार  तवज्जह
 झाटिकल  352  के  पहले  पेश ग्राफ  की  तरफ़

 सब जुल  कराएगा  जिसमें  कि  यह  कहा  गया  हैः
 “If  the  President  is  satisfied

 that  a  grave  emergency  exists
 whereby  the  security  of  India  or
 of  any  part  of  the  territory  there-
 of  is  threatened,  whether  by  war

 ताव  स्पो कर  साहब,  जिन  हालात
 के  पेशेनज़र  352  के  ध्रखत्यारात  प्रेसीडेंट

 साहब  ने  इस्तेमाल  किये  थे,  राज  उन  हालात
 के  बरकरार  होने  से  किसी  पोजीशन  के

 आानरेशुल  मेयर  ने  इंकार  नहीं  किया  है  t

 .  में  दिस्टरवेसेश  जारी  हैं।  फोन  कौर
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 पाकिस्तान  का  छतरा  बरकरार  है  कौर
 उसका  झन्दाज्ञा  स  बात  से  होगा  कि  जब
 से  यह  बजट  सेशन  शरू  हुआ  है  झगर  उन
 सवालात  पर  दौर  उन  सप्लीमेंट्री  सबालात
 पर  जो  पाकिस्तान  शर  जोन  की  तैयारी
 के  मुताल्लिक  बेहतर  फ़वक़तन  किये  गये  हैं,
 और  किया  जाये  तो  यह  मालूम  होगा  कि
 मुखालिफ  बैचों  पर  बेचने  वाले  अरकान  के
 दिन  इस  खौफ़  शर  डर  से  लगे  हुए  है  कि  चीन
 शर  पाकिस्तान  हिन्दुस्तान  के  खिलाफ  कार-
 भाइयों  में  बराबर  मसरूफ़  हैं  आर  किसी
 दिन  भी  ऐसा  वक्‍त  दरपेश  शा  सकता  है  कि
 पाकिस्तान  या  ब्योन  हिन्दुस्तान  में  ऐ-  सूरत
 हाल  बेदा  कर  दें  कि  हिंदुस्तान  हो  हिफाजत
 और  आज़ादी  खतरे  में  पढ़  जाय  t

 जनाब  स्पो कर  साहब,  यह  हालत  दो
 बैरूनी  हमलावरों  की  है  |  इस  तरीके  से
 शुल्क  के  मुख्तलिफ  ढिल्लों  भें  जिस  रोके  से
 बदप्ममनियां  फैलाई  जा  रही  हैं  जिस  तरीके
 से  कानून  को  हाथ  में  लेकर  शहरियों  की
 जिन्दगी  को,  शहरियों  की  जायदाद  को,
 पबलिक  प्रापर्टी  को  खतरे  में  डाला  जा
 रहा  है  उस  के  वाक़यात  रो जब रोह  अखबारों
 में  झा  रहे  है  ।  इसलिए  यह  नही  कहा  जां
 सकता  कि  352  के  जो  प्रमाण  हुँ  वह  बाकी
 नहीं  रहे  ।  कब  एक  सवाल  यह  पैदा  द्वारा  है
 कि  पह  जो  इमरजेंत्तोी  डिक्लेयर  को  गई  है
 उसके  मुताल्लिक  सिर्फ  एक  ऐतराज  किया
 गया  है  जौ  तमाम  अपोज़ीशन  के  मेम्बरान
 की  तकरारों  में  दर्ज  है और  बह  यह  है  कि  इस
 इमरजंसी  के  बरकरार  रखने  में  कांग्रेस  हुकूमत
 की  नीयत  सही  नहीं  है  यानी कि  इमरजंसी
 को  बरकरार  किये  जाने  की  बुनियाद
 पर  जो  इख़तिलाफ़  किया  जा  रहा  है  उस  का
 सबब  यह  है  कि  नियत  पर  हमला  किया  जा
 रहा  है

 8.07  bra.  |
 (Ma.  है"... . क  in  the  Chair.]

 ware  डिप्टी  स्पो कर  साहब,  मैं  झपते

 यह  झख  करूंगा  कि  झगर  मुखालिफ़  अरकान
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 के  यह  अले  सही  दत,  यह  बीज  भौर  ख़तरा
 जौ  जाहिर  किया  गया  है  उन  में  कुछ  जात

 होती  तो  जाज  पुलिस  ब्र कान  जिस  कदर

 तादाद  में  1  हुए  हैं  वह  इतनी  तादाद  में
 न  बैठे  होती  ।  बेंद्तरोत  आमिना,  बेहतरीन
 बक्स  इस  जुरात  को,  इन  झलन्यारात  को
 इस्तेमाल  करने  का  वह  था  जब  कि  मुल्क  में
 है  रोके पो  को  बुनियाद  पर  जनरल  एलेक शंस

 हो  रहे  थे  ।  कोई  एक  मिसाल  ऐं प्री  सामने

 नहीं  भाई  है  कि  जिसमें  यह  बयान  किया  गया

 हो  कि  प्राम  इन्तख। बात  के  मौके  पर,  झाम
 खारिज  ुैक्तन  के  मौके  पर  किया  सियासी
 जमात  के  कारकुन  को  था  किलो  सयासी
 जमात  के  उंस्मोदवार  को  जिसको  कि

 मुवाफ़क़त  का  कांग्रेस  को  खतरा  हो,  उसके

 जिनकी,  इमसरजेसो  पावले  का  इस्तेमाल
 किया  गया  ही  |  ऐप!  कोई  एक  मिसाल  भो
 पेश  नहीं  को  गई  है  'लिहाजा  इस  दलाल  में

 कोई  हुज्जत  नही  है  कि  क'  प्रेत  द ुहू मत  इमरजेंसी
 का  उमा  को  इसलिये  बढ़ाना  चाहती  है  कि  वह
 पोलिटिकल  कुव्वतों  के,  पोलिटिकल  चाध्यों

 के  fase  इसको  इस्तेमाल  करना  चाहती
 है।  इसमें  कोई  शक  नहीं  है  कि  जब  से  इमरान  सी
 इस  मुल्क  में  साई  है,  जब  से  इस  4-£  वर्ज
 में  बहुत  से  देह  वाक़यात  हुए  है  कि  इमरजेंसी
 का  इस्तेमाल  झगर  न  किया  जाता  ता  बेहतर
 था  और  उठी  शिकायतें  भी  प्लाई  हैं  कि गलत

 तौर  पर  इमरजेंसी  का  इस्तेमाल  किया  गया

 ई  शीर  लोगों को  करत  तौर  पर  जेल  में  डाल
 दिया  गया  ।  इस  का  राज  ५  मे  भा  किया

 है  भी  हुकूमत  ने  उस  लतीफ़ा  को  धो  कोशिश

 को  है  लेकिन  इन  मामूली  खतरों  को  मौजूदगी  में
 बाड़  धरोहदेदाराट  कम  सरकार के  गलत
 1... 12. क  की  बुनियाद  ू  या  उनके  जजमेंट
 को  चलती  का  बरनया  १२  क्‍या  इतना  बढ़ा

 अतरा  मोल  लिया  at  सकता  ब  कि  ह |
 भीर  पाकिस्तानी,  छोडो  शौर  गागा भों  का

 हिन्दुस्तान  में  बरकरार  है  dic
 हिन्दुस्तान  की  द्विभाजन  कुतरे  के  यही  हुई  है,

 eenee

 Shri  का,  YY  Saleem:  i5  to  20  minutes
 were  given  to  the  other  members.  [

 Shri  8.  M.  Banerjee:  There  is  Emer-
 gency;  he  should  finish  it  early.

 wt  Yo  Jo  weft:  मैं  जनाब  डिप्टी
 स्पो कर  साहब  से  अर्ज  कर  रहा  था  कि  जिस
 तरीके  से  इमरजेंसी  के  प्रक्तायारात  को  दस्ते-
 भाल  किया  गया  उस  में  बयान  यह
 किया  गया  हैं  कि  गलतियां  हुई  हैँ  लेकिन
 बह  गलतियां  किसी  सियासी  मुखालफत  की
 बुनियाद  पर  हुई  हैं  मा किसी  सियासी  रकाअत
 की  बुनियाद  पर  हुईं,  ऐसी  कोई  मिसाल  एक
 बाघ  के  प्र लावा  पेश  नहीं  की  जा  सकती  है।
 इत्तिफाक से  प्यार  किसी एक  शख्स के  खिलाफ
 इस्तेमाल  की  गई  हो  जाहिर  है  कि  वह  किसी
 सिया स्री  जमात  का  फर्द  द्वारा।  मेरे  इल्म  में
 ऐसे  बतियाते  हैं  कि  इस  इमरजेंसी  के  तहत

 ऐसे  लोगों को  भी  गिरफ्तार किया  गया  हैं  जो
 वर्षों  से  कांग्रेस  के  एक्टिव  मेम्बर  करे  लेकिन
 इमरजेंसी  को  नौबत  पर  उन  को  एक्टिविटीज

 के  खिलाफ  शुबहात  पैदा  हुए  इसलिए उन  को
 नज़र बन्द  कर  दिया  गया।  यह  कहना  बिल-

 कुल  गलत  है  कि  विपत्ति  एक  जमाझत के खिलाफ के  लिहाफ
 या  किसी  एक  प्रोलिटिकल  आर्गनाइजेशन  के
 खिलाफ  इमरजेंसी  का  इस्तेमाल  किया  गया

 है।

 मैं  एक  आखिरी  बात  कह  करे झपनों  तकरीर
 को  खत्म  करूंगा  बौर  वह  यह  है  कि  भावे  में



 7667.  ‘Motion  re.

 we  दिया  जाता।  लेकिन  एफ  शर्ते  उस  में
 यह  कणी  गईं  थी  कौर  उस  क्त  किसी
 wee  ने  यह  ऐतराज  नहीं  किया  था  कि  कमर-
 जेंती  को  उन  इलाकों  में  बाक़ी  रक्खा  जायेगा
 जहां  डिस्टरबेंसश हो  रहे  हैं, जहां पर  लाइफ
 शौर  ब्रा पर टी  पर  हमला  होने  का  खतरा
 है।  जहां  पर  मुल्क  के  प्रमनोभमान को  तबाह
 होने  का  प्रदेश  पैदा  हो  गया  है  वहां  पर
 इमरजेंसी  को  बाकी  रक्खा  जायेगा।  इस
 मकसद  को  हासिल  करने  के  लिए  भाटिकिल
 368  के  पेश नजर  तरमीम  करने  के  लिए

 होम  मिनिस्टर  साहब  ने  इस  हाउस  में  यह  बयान .
 किया  ॥; ह  उन्होंने  पोज़ीशन  के  अरकान
 को  बुलाकर  उनसे  इस  मसले  में  इत्तिफाक
 चाहा।  लेकिन  उन्होंने  इस  तरमीम  की  लाने
 पर  तआवुन  करने  से,  कोम्रापरेट  करने  से
 इन्कार  कर  दिया।  इस  के  माने  क्‍या  हैं?
 इस  के  माने  यह  हुए  कि  जिन  मुक़ामात  पर
 इमरजेंसी  बरकरार  रहने  की  जरूरत  है  उन
 पर  इमरजेंसी  की  जरूरत  को  महसूस  करने
 के  बावजूद  उन्होंने  कांस्टीट्यूशनल  में  तरमीम
 करने  से  इन्कार  किया  ताकि  इमरजेंसी  मजबूरन
 बरकरार  रक्खी  जाये  कौर  उन  को  इस
 ऐवान  में  बहस  मुबाहिसा  कर  के  हुकूमत  को
 बदनाम  करने  का  मौका  मिले  ताकि  हुकूमत
 की  तरफ से  लोगों में  बदगुमानी  पैदा  हो।
 भ्रपोजीणन के  पास  यह  बहुत  बड़ा  करवा है  जो
 यह  ट्रेजरी  बेचे  के  खिलाफ  इस्तेमाल  करना
 चाहता  है  शौर  ऐसी  सूरते  हाल  पैदा  करना
 चाहता  है  कि  मजबूरन  हुकूमत  को  इस  पर
 कमल  करना  पड़े  धार  उसको  अवाम  के  सामने
 इस  रूप  में  पेश  करने  का  मौका  उसे  मिले

 कि  हुकूमत  उत  को  उन  की  आजादी  से  महरूम
 करना  चाहती  है,  उन  के  फंडामेंटल  राइट्स
 से  महरूम  करना  चाहती  है।

 झा खिरी  बात  यह  है  कि  भाटिकल  if
 में  जिन  मरीजों  को  बयान  किया  गया  है  उन  में  से

 सात  या  ure  ऐसी  हैं  जिन  के  मातहत  पि रें टिन

 दि टेंशन  ऐक्ट  शौर  डी०  भाई भार  को

 बगर  भीम  किये  हुए  किसी  को  गिरफ्तार
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 किया जा  सकता  है,  उस  के  राइट  गफ  मूवमेंट
 को  रे स्ट्रिक्ट किया  जा  रुकता  है  1  डी  ०  झाई ०
 झार०  की  तहत  किसी  शब्द  को  जेल में  'अगला

 जा  सकता है  संगीत  भाट थि वल  i9  में  कई
 फंडामेंटल  राइट्स  हैं, जिन  को  कांस्टीट्यूशनल
 मे  इस  मुल्क  के  शहरियों को  दिया  है  प्रौढ़  जिन
 का  इस्तेमाल  होने  के  बाद  किसी  इमरजेंसी
 की  तहत  कोई  जरूरत  पड़ें  तो  उस  के  लिये
 डी ०  आई भार  काम  दे  सकता है  ध्यान
 प्रिवेंटिव  डिटेक्शन  1... अ  बाब  दे  सवा  है।
 इस  लिये  इमरजेंसी  का  बरकरार  रहना  जरूरी
 है  ताबीर  इस  मुल्क  में  जो  अमन  व  अमान

 को  तर  मैदा  हो  गया  है  उस  का  मुकाबला
 करने  के  लिये  हुकूमत  के  हाथ  भारत
 रहें  t

 Shri  Frank  Anthony:  My  substitute
 niotion  reads  thus:

 “This  House,  having  considered
 the  statement  on  the  emergency
 made  by  the  Minister  of  Home
 Affairs  on  the  22nd  June,  1987,
 is  of  the  opinion  that  immediate
 steps  be  taken  for  the  deletion  or
 appropriate  amendment  of  article
 358  of  the  Constitution  so  that
 there  is  not,  as  at  present,  the
 blanket  suspension  throughout  the
 country  of  the  fundamental  rights
 under  article  39  of  the  Constitu-
 5

 ge ul
 of  us,  I  expressed  the  feeling  that  not
 a  negligible  number  of  Members  from
 the  Opposition  would  be  prepared  to
 accept  the  application  of  the  emer-

 ee
 ६8  :

 i
 2



 Tt  is  generally  accepted  among
 jurists  that  an  emergency  should
 ‘ever  continue  for  more  than  six
 months  when  a  country  is  not  actually
 at  war.  That  is  generally  accepted  by
 jurists,  so  far  as  the  application  of
 the  emergency  powers  in  any  demo-
 cracy  is  concerned.  And  ]  say  this
 wi.h  great  respect  because  I  had  some-
 thing  to  do  with  the  framing  of  the
 Constitution,  that  it  was  obviously  also
 the  intention  of  the  framers  of  the
 Cons:itution,  We  were  framing  it  in
 the  context  of  procedures  and  practices
 in  democratic  countries.  It  was  ob-
 viously  their  intention  that  an  emer-
 gency  involving  the  ouster  of  the
 jurisdiction  of  the  courts,  an  emer-
 gency  involving  blanket  suspension  of
 fundamental  rights,  an  emergency  in-
 volving  the  conferring  of  absolute  and
 extraordinary  powers,  should  never  be
 indefinitely  continued  when  a  country
 is  not  at  war.  That  was  clear  the
 intention  of  the  framers  of  the  Con-
 stitution,

 There  is  one  matter  that  Govern-

 applicable  only  to  certain
 sensitive  areas.

 An  hon.  Member:  That  is  it.

 Shri  Frank  Anthony:  That  is  it,  but
 it  is  a  complete  non  sequitur,  Unless
 you  delete  article  358  or  appropriately
 amend  it,  what  would  it  mean?  As-

 Shrj  Frank  Anthony:  All  right.  I
 am  glad  the  Home  Minister  has  said
 that  because  we  had  nothing  positive
 before  us.

 Iam  accepting  that  your  amendment
 would  have  involved  a  suitable  am-
 endment  of  358.  Art.  358  in  its
 sent  form  means  this—let  me  state  its
 application,  358  in  its  present  form

 selected  areas,  it  means  that  a  mauni-
 cipality  In  a  far-away  place  can  do
 what  I  had  alluded  to  because  it  falls
 Within  the  purview  of  the  definition
 of  ‘State’  in  art.  ata  and  it  can,  there-
 fore,  take

 baal
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 lot’  Is  our  profession  connected  ask  the  Home  Minister  to  do  it.  Look vith  the  security  of  the  State?  I  at  art.  982  read  with  359.  You  already aid:  ०  and  ask  the  Government  have  that  power,
 recause

 berg  2० scr  ay
 can  by  an

 pee  dixit  take  a  Wha  ७  have  your he  profession  of  butchers,  pont
 2  5  ‘this:  ‘You

 Shri  Frank  Anthohy:  Because  I  say
 irt,  358  is  otiose—I  am  using  a  lega!
 pression.  It  is  unnecessary.  You
 tan  act  under  352  read  with  359.  You
 lave  already  got  a  proclamation  of
 mmergency  declared.  All  right.  Let
 he  proclamation  go  to  this  extent  that

 t  applies  to  the  whole  of  India.  Then
 ‘ou  invoke  art.  359.  The  President
 ‘omen  in.  The  President  say,  ‘under
 irt.  359,  I  suspend  fundamental  rights
 7  respect  of  certain  areas’.

 You  have  got  352.  You  have  got  the
 Proclamation.  Do  not  withdraw  it.
 You  have  got  359  under  which  the
 resident  says  ‘I  am  suspending  fun-
 lamental  rights  only  with  regard  to
 dhe  border  areas.  You  have  every-
 hing  in  the  Constitution  today.  You
 lo  not  have  to  do  anything  elze.  You
 tuspend  the  fundamental  rights  only
 vis-a-vis  the  sensitive  areas.

 Then  you  do  not  have  this  situation

 ingh  on  the  ground  that  the
 against  him  under  the  D.LR.  was

 fide.  I  had  to  go  the  circuitous
 way  because  of  the  D.LR.  When  you
 suspend  fundamental  rights  only
 inder  art.  358,  selectively.  I  can  im-

 pacelamation  of  ¢mergency.  You
 have  its  application  to  certain  select-
 ed  areas.  Now  under  art.  359  you
 suspend  fundamental  rights,  if  you
 like  with  regard  specifically  to  those
 particular  selected  areas.  And  you
 achieve  what  you  say  you  want  tu
 achieve.  What  outrages  my  conscien-
 ce  as  a  lawyer  is  this  indefinite  con-
 tinuance  of  the  emergency,  this  per-
 petuation.  Three  evils  are  preceipi-
 tated.  The  first  is  you  inure  the  exe-
 cutive  to  the  exercise  of  extraordinary
 Powers.  J  know  several  people  in
 Delhi  itself  have  been  released,  they
 had  been  wrongly  mala  fide  arrested,
 I  got  them  released,  but  with  great
 difficulty,  because  the  D.LR.  is  cpen
 to  so  much  abuse.  There  js  this  for-
 mation  of  the  habit  of  the  executive
 in  not  only  exercising  extraordinary
 powers,  but  in  abusing  those  extraor-
 dinary  powers.  What  is  worse  than
 that.  several  members  on  this  side
 have  made  that  point,  is  that  you
 erase  any  sense  of  emergency  from
 the  minds  of  the  people.  After  all,
 this  is  a  vast  country,  it  is  not  3
 country,  it  is  a  sub-continent,  you  are
 bound  to  have  perenially  some  kind
 of  trouble  somewhere,  but  if  you  keep
 crying  unecessarily  wolf  the  whole
 time,  then  when  you  have  the  wolf
 really  at  your  throat,  the  people  will
 not  respond,  and  they  will  have  be-
 come  cynical.

 Worst  of  all,  I  say  to  the  Prime
 Minister:  what  kind  of  image  are  we
 projecting.  by  virtually  perpetuating
 this  emergency  what  kind  of  image
 are  we  projecting  internationally?  My
 friend  is  right,  I  am  a  member  of  this
 International  Commission  of  Jurists.
 You  are  projecting  the  image  inter-
 nationally  of  a  country  that  is  un-
 stable.  of  a  country  that  is  in  a  state
 of  siege.  of  a  country  that  is  bedevil-



 Cons‘itution,

 Mr,  Deputy-Speaker:  Shri  Kabir.
 Just  ten  minutes.

 Shri  Homayun  Kabir:  will  not

 Government  could  function  and  «he
 security  of  the  land  could  be  main-
 tained  without

 the  Government.
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 Naga  area  and  in  a  major  part  of
 Amam  the  Armed  Forces  Special
 Powers  Act.  They  have  all  the  powers
 they  need  and  therefore  the  continua-.
 tion  of  the  emergency  is  completely
 without  justification.

 Motion  re.

 If  you  read  articles  352  and  359(2)
 together,  in  a  sense  even  today  the
 Government  can  declare  an  emer-
 gency  in  certain  parts  of  the  country,
 and  not  the  entire  country.  Article
 352  reads:  “whereby  the  security  of
 India  or  any  part  of  the  territory.  Pas
 It  is  explicitly  mentioned  there,  359(2)

 makers  had  foreseen  this  eventuality.
 At  the  same  time  they  made  a  very
 Clear  distinction  between  two  different
 kinds  of  situations;  one  is  where  there

 five  years.  Strichline  is  a  very  good
 tonic  but  if  you  give  it  all  the  time
 to  a  patient,  patient  very  soon

 :
 made  to  China  and  Pakistan.
 hon.  Member  has  already  mentioned
 that  these  are  long-term  problems.  As
 the  late  Prime  Minister  Pandit  Nehru
 once  said,  we  shall  have  to  live  with
 China  for  a  thousand  years.  Are  we
 geing  to  Aeve  emergency  for  a  thou-
 wand  years?  Pakistan  also  is  there
 for  the  last  twenty  years  and  we  have
 coutizoglly  probleme:  with

 ASADHA  5,  i689  (SAKA)

 has  during  the  last  fourteen  years
 proved  that  these  powers  are  not
 necessary  to  deal  with  these  situations.
 On  the  other  hand,  even  when  the
 emergency  is  there,  Government  can-
 not  adequately  deal  with  the  situation.
 I  have  heard  the  other  day  the  Home
 Minister  using  the  words  ‘real  emer-
 gency’,  what  is  the  difference  between
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 [Shri  Humayun  Kadir]

 the  emergency  today.  If  hon.  friends
 Opposite  will  put  their  hands  on  their
 hearte  and  ask  their  conscience,  I
 think  a  majority  of  them  will  admit

 should  be  withdrawn  as  early  as
 possible.

 कभी  ब्रकाकबोर  झा सभी  (हापुड़)  :
 उपाध्यक्ष  महोदय,  इस  में  कोई  सन्देह  नहीं
 कि  जब  सीमावर्ती  क्षेत्रों  में  संकटकालीन
 स्थिति  को  समाप्त  करने  की  बात  कही  जाती

 है,  तो  एक  बार  सत  वहां  की  स्थिति को  देख
 कर  हिलता  है।  सीमावर्ती  क्षेत्नों  में  जो

 प्र राष्ट्रीय  तत्व  पता  गये  हुँ  कौर  समय  समय
 पर  जो  भारतीय  स्वाभिमान  के  लिये  शौर  देश
 के  इतिहास  के  लिये  एक  चुनौती  वन  कर
 सामने  जाते  रहे  हैं,  उस  से  यह  लगता  है  कि

 हमारे  देशवासियों  को  कौर  प्रत्येक  दल  को

 बड़ी  गम्भीरता  से  उन  सारी  समस्याओं  पर
 विचार  करना  चाहिये।  झ्र भी  कुछ  दिन  पहले
 की  बात  है,  सोज़ो  पहाड़ियों  में  जिस  प्रकार  की

 राष्ट्रीय  घटनायें  घटो,  नागालैण्ड  में  नागा
 विद्रोहियों  को  जिस  प्रकार  सशस्त्र  ट्रेनिंग
 दी  गई  बौर  उस  के  बाद  जिस  प्रकार  की
 स्थिति  नागालैण्ड  में  घटों,  व ेसारी  समस्‍यायें
 अभी  हमारे  सामने  हैं।  काश्मीर  में  राज

 ही  प्रात:  काल  समाचार  बों  में  वह  समाचार
 प्रकाशित  हुमा  कि  दस  हजार  व  व्यक्ति  जो
 पाकिस्तान  संघर्ष  के  समय  पाकिस्‍तान  चले
 गये  थे,  फिर  किस  प्रकार  उन  को  मकका
 दे  कर  जम्मू  काश्मीर  की  सीसा  में  अकेला
 जा  रहा  हैं।  वहां  उन  के  जाने  के  बाद,
 जो  पाकिस्तान  से  ट्रेनिंग  ले  कर  भा  रहे  हैं,
 जम्मू  काश्मीर  की  स्थिति  क्‍या  बीतेगी--एक
 समस्या है  जो  देश  की  रक्षा  करने  वालों  के
 सामने  है।  इसी  प्रकार  की  स्थिति  राजस्थान
 की  सोमा  पर  बनी  हुई  है  नक्सलबाड़ी  वगैरह

 में  जो  कुछ  हो  रहा  है  उस  सब  को  देखते

 हुए. वेश  के  प्रत्येक  व्यक्ति  के  मन  में  चिन्ता
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 बनी हुई  है।  ऐसी  स्थिति  में  सीमावर्ती बों
 में  संकटकालीन  स्थिति  को  समाप्त  करे  दिया
 जाय  कौर  इस  प्रकार  के  ग्रधिकार  पने  हाथों
 से  वापस कर  दिये  जायें,  इस  बात  को  कहते
 हुए  मन  कांपता  जरूर  है,  लेकिन  नीति  में
 एक  सिद्धान्त  लिखा  हुमा  t—

 यद्यपि  शुद्ध  लोकबिरुद्धं  नाच  रहिये  जाचरणीयम्‌  |

 बहुत  सी  बातें,  इस  में  कोई  सन्देह  नहीं  सत्य
 होती  हैं,  लेकिन  झगर  जनता  की  भावना  उस
 के  विपरीत  हो,  तो  राजा  का  कर्तव्य  यह  हो
 जाता  है  कि  एक  बार  उसमें  हाथ  रोक  कर  काम
 करे  t

 जुलाई  को  संकटकालीन  स्थिति  की

 वापसी  का  प्रश्न  उपस्थित है।  ट्र भी तो  संसद
 का  प्रतिवेदन  .t  अ्रगस्त तक  है,  ऐसी  कोई
 स्थिति  पाती  है  तो  संसद  विधमान  है,  इस  में

 कोई  सन्देह  नहीं  कि  संसद  के  जितने  भी  राष्ट्र-
 बांदी  सदस्य  हैं,  ब  इस  विषय  में  सरकार  के
 साथ  रहेंगे।  वह  घटना  चाह  विदेशी  प्राकृत
 की  स्थिति में  हो  या  देशी  बिगाड़ में  ।  जहां
 यह  सारा  देश  ब  तक  पहली  दो
 परिवारों  मे ंसफल  हो  चुका  है,  प्रगति  एकता
 को  परिचय  दे  चुका  है,  केबल  विदेशी

 शोधों  का  मुकाबला  करने  के  लिये,  बल्कि
 घर  में  बैठे  हुए  शत्रुओं  का  मुकाबला  करने  के
 लिये भी  सारा  देश  एक  हो  कर  छड़ा हों  गमा  ।

 ऐसी  स्थिति  यदि  कल  को  फिर  जाती  है  तो
 यह  सदन  अपनी  सरकार  को  इस  प्रकार  का
 अ्रधिकार  देने  में  किसी  प्रकार  की  हिचकिचाहट
 नहीं  करेगा ।  इसलिये  सरकार को  जनता
 की  भावसा  का  चादर  करते  हुए,  जनतन्वीय
 परम्परा  का  पालन  करते हुए  इस  संकट फा लौन
 स्थिति को  फिलहाल  वापस  ले  लेता  चाहिये।

 दूसरी  सब  से  बड़ी  स्थिति  यह  है  कि  चाभी

 कुछ  दिन  के  जाव  इस  संसद  में  एक  विशेष

 झतताकूल  aetifedre & cttw के  संबंध  में  धागे
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 है।  मैंने  उस  विधेयक  को  जहां  तक  ध्यान
 से  देखा  है,  उस  में  सरकार को  इस  प्रकार के
 अधिकार  प्राप्त  हो  जाते  हैं  कि  संकटकालीन
 स्थिति  को  प्रगट  सरकार  वापस  ले  लेगी  तो  भी
 इस  प्रकार  के  अधिकार  सरकार  के  हृदय
 में  रहेंगे  कि  इस  प्रकार  के  तत्वों  के  साथ
 भा साती  से  भुगता  जा  सके । i

 इसलिये  मेरा यह  निश्चित मत  है  कि
 जब  सारे  विरोधी  दलों  की  एक  सम्मति  से
 यह  राय  है  र  सरकार यह  देख  भी  चुकी है
 कि  पिछले  ert  वर्षों  में  कुछ  स्थानों को  छोड़
 कर  इस  संकट काल ोन  स्थिति  के  विशेष
 अयोग  को  स्थिति  नहीं  भाई,  तो  सरकार
 राज  इसे  अपनों  प्रतिष्ठा  का  प्रश्न न  बसाये,
 बहिन  इस  को  वापस  ले  कर  देश  के  सामने
 एक  'जनतन्वीय  परम्परा  का  भ्रादर्श  उपस्थित

 ABADHA  5,  389  (SAKA)  7680

 The  Minister  of  State  in  the  Mini-
 try  of  Education  (Shri  Bhagwat  Jha
 Azar):  Either  he  should  prove  it  on
 he  should  apologise.

 Statement  on
 Emergency

 wt  ह  वाजपेयी  (खरगोन)  :
 उपाध्यक्ष  महोदय,  भागने  इस  पर  क्या  निर्णय
 दिया,  इन  को  आठ  बोलने  की  हमेशा  की  भारत
 है,  भागने  इस  पर  क्‍या  निर्णय  दिया,  कृपया
 बताइये  ?

 शी  रणधीर  त्सिहुः  माफी  भांग  नहीं  a
 एक्शन  लिया  जाय।

 Mr.  Deputy-Speaker.  After  this  ex-
 planation,  as  you  cannot  substantiate
 what  you  said,  in  fairness  you  should
 withdraw  your  statement.

 oh  राय  फरनेंग्लीक्ष  -  उपाध्यक्ष  महोदय,
 मैं  ऐसा  कहूंगा  कि  शादी  में  लाखों  दिया  बचें
 हुमा।  दिनेश  सिंह  से  नहीं  खर्च  किया  ।

 Mr.  Deputy-Speaker:  You  made
 sention  about  his  daughter's,  mar-
 riage.  That  is  not  fair.  In  fairness,
 you  should  withdraw  it.

 aft  जा  फरनेम्टोश  :  उपाध्यक्ष  महोदय,
 शादी  में  लाखों  रुपया  खर्च  हुआ--मैं  इस  में
 फर्क  करना  चाहता  हूं  i  मैं  इस  मामले  में  ऐसा
 फर्क  करना  चाहता  हूं  कि  किसी  व्यतीत  ने
 च  किया  भा  किसी  शादी  में  खर्च  हुआ--
 यह  कहने  में  फर्क  है।  मैंने  कहा  है  कि  शादी  में

 सर्द  हुआ  (वध्यक्षषान)  .  .इस  में
 वापस  करने  की  क्‍या  बात  है।

 ली  बिनेश  सिह:  उपाध्यक्ष  महोदय,
 अब  उन्होंने  साफ़  कर  दिया  है,  जाहिर  है  उस

 में  कोई  सच्चाई नहीं  है।  मैं  प्राकार  इजाजत
 आहत हूं  कि  भव  इस  भरोसे को  छोड़  दिया
 जाय  !
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 (Shri  Y.  B  Chavan]
 with  a  statement  [I  made  on  8th
 March,  1987.  In  order  to  remind  the
 House  what  exact'y  was  the  commit-
 ment  made  at  that  time,  I  would  like
 to  read  a  portion  of  it:

 “The  Proclamation  of  Emer-
 gency  which  was  made  in  the
 wake  of  the  Chinese  aggression
 has  been  reviewed.  In  actual  prac-
 tice,  the  Government  has  al-
 ready  restricted  the  exercise  of
 emergency  powers  to  certain
 aTeas  only.

 Now  comes
 part—

 ‘he  most  operative

 “It  is  their  intention  to  seek
 constitutional  authority  to  termi-
 nate  with  effect  from  Ist  July,  2967
 the  state  of  emergency  in  all  parts
 of  the  country  except  where  ab-
 forma]  conditions  stil]  persist.”

 corporated  in  the  Constitution  is  based
 on  articles  352,  353,  358  ang  359  of
 the  Constitution.  The  concept  of
 emergency  is  total  and  na‘ional  in
 Its  scope,  as  Mr,  Gopalan  said.  That  is
 the  present  constitutional  position.
 There  is  no  doubt  about  that.  But  in
 the  course  of  the  last  few  years  2

 indivisible.  total  and  national.
 this  js  a  fact.  It  is  not  a  ques‘ion  of
 merely  sentiments.  Certainly

 parts  of  the  country.  What  is  our
 assessment  of  the  conditions  that  exist
 in  those  par‘s  of  the  country?  That
 is,  really  speaking,  the  basic  point  in
 this  whole  controversy.  The

 coun'ry,  esvecialiy  eastern  and
 western  regions.

 A  charge  was  made,  based  on  their
 own  political  theory,  that  this  emer-
 gency  is  being  continued  only  to
 continue  the  war  we  are  waging  with
 the  tribals  in  the  east.  It  was  said,
 we  are  doing  it  because  we  want  to
 have  the  emergency  powers  to  deal
 with  the  internal  conditions,  becatser
 We  want  to  intensify  the  police  State
 that  exists.  This  was  the  theery  that



 entire  picture  changes,  the  entire  con-
 text  changes.  When  i,  the  Mizo  Hills,
 in  Nagaland,  in  NEFA,  in  parts  of
 Assam  and  other  parts  of  the  country
 including  Jammu  and  Kashmir,  Pak-
 istan  and  China,  individually  and
 jointly,  take  interest  In  subversive

 hon.  Members  must At  that  time

 reality.  When  that  collusion  is  making
 itself  operative  very  effectively  in

 that.  I  am  not  arguing  tha‘  point.

 My  major  point  today  is  that  these
 yew  factors  r-ake  the  picture  of

 Nagaland,  Mizp  land,  Jammu
 Kashmir,  completely  a  different  pic-
 ture,  It  ia  not  a  question  of  merely
 internal  trouble.  We  are,  certainly.
 capabie  erough  to  face  the  internal
 trouble,  not  only  in  this  part
 areg  but  in  the  rest  of  |
 @-comtry.  That  is  why  I
 diven  an  assurance  that
 powers  will  not  be  used  in  the
 of  the  country  except  in  the
 areas.  That  assurance  stands.  I  know
 somebody  will  ask:  How  are
 going  to  stand  by  those  assurances?  I
 eannot  amend  the  Defence  of  India

 and
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 Shrj  Y.  B.  Chavan:  I  have  given  him

 the  clarification,  the  answer.
 That  is  26  answer.  That  is  being
 done  and  if  still  the  problem  is
 not  solved,  it  is  not  because  of  the
 people  of  Nagaland  but  it  is  because
 somebody  is  trying  to  instigate  ihem.
 It  is  the  third  hand  that  makes’  the
 whole  thing  very  sinister  and  it  is
 this  sinister  part  of  it  that  we  have
 to  fight  and  that  is  exactly  why  we
 want  the  emergency  power.  This  js
 my  case.  I  have  repeated  the  same
 thing.  There  js  nothing  much  to  say
 My  hasic  case  is  based  on  the  politi-
 cal  aspect.  But  at  the  same  time  we
 do  not  say  that  we  want  this  power
 indefiniely.  As  I  have  said,  we  are
 ourselves  very  conscious  of  this
 problem—the  entire  Geverninent.  The
 Prime  Minister  has  been  very  conscious

 ofthis  position  for  the  last  year  and
 came a  half  and  whenever  occasions

 far  discussing  this  matter,  she  has
 been  very  much  sensitive  about  the

 But  when  it
 is  a  question  of  academic  like  or  dis-
 iike  and  a  real  danger  to  the  national
 security,  you  have  to  take  hard  deci-
 stons,  dutiful  decisions  and  this  is  one
 of  those  decisions.  I  hope  the  House
 will  accept  it.

 Shri  Thirumala  Rao  (Kakinada):
 May  I  make  ३  request....

 Mr.  Deputy-Speaker:  No  questions
 please.  He  has  a  right  to  reply.  He
 may  finish  in  three  or  four  minutes.

 Shri  Hem  Barua:  The  hon.  Home
 Minister  has  advanced  certain  argu-
 ments  in  favour  of  perpetuatirg  the
 Emergency  in  this  country  but  he  nas
 not  dealt  with  certain  vital  points.
 The  vital  points,  I  would  say,  relate
 to  the  suspension  of  fundamental
 rights  guaranteed  to  us  under’  the
 Constitution.

 Now  the  existence  of  China  and
 Pakistan  is  t  _  historical  fact  and
 Pakistan  ang  China  might  be  inimical
 to  us  for  years  together.  Since  the
 existence  of  Pakistan  and  China  is  a
 historical  fact  and  since  they  are  going
 to  be  intransigent  for  a  longer  period,
 does  he  propose  to  continue  the  Emer-
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 gency  till  such  time  when  they  be-
 come  friendly  to  us  once  again,  which
 is  not  possibie?

 Shri  Y.  8,  Chavan:  I  have  already
 said  that  our  idea  ig  not  to  continue  it
 indefinitely.  We  are  going  to  review
 the  whole  position  sometime  in
 November  or  December.

 Shri  Thirumala  Rao:  I  request  you
 to  give  Me  just  one  Minute.  The  res-
 ponsible  leaders  of  the  wpcts:  ici
 have  levelled  a  charge  against  the  Gov-
 ernment  that  the  Emergency
 continued  by  the  Cungress  Parly  to
 perpetuate  itself  in  pewer.  The  Con-
 gress  Party  depends  on  iis  demecratic
 strength.  I  hope  the  Home  M:nisie:
 will  reply  to  this  argument  of  the  op-
 position.

 Shri  ४.  B.  Chavan;  I  have  already
 answered.

 u.  yO VETO

 Shri  Hem  Barua:  The  suspension  of
 the  fundamental  rights’  because  of  the
 imposition  of  the  continuation  ~  of
 Emergency  is  a  very  disgusting  mat-
 ter.  It  is  said  that  there  is  posture
 of  hostility,  poised  by  China  against
 us.  I  agree  in  that  but  at  the  same
 time  I  say  that  this  Emergency  ‘is  not
 the  answer  to  the  posture  of  hostility
 posed  by  China.  I  have  been  saying
 times  without  number’  that-we  must
 build  up  our  ‘economic  and--military
 strength  to  face  the  challenge.  that  is.
 poised  against  us  by  China,  as  also
 by  Pakistan.  In  this  connection;.  I
 would  say  another  thing.  Let  not  this
 Government  depend  on  the  so-called
 umbrella  to  be  assured  either-by  the
 United  States  or  the  USSR.  This,  I
 say,  because  of  our  experience  jn  the
 recent  West  Asian  conflict.  What  hap-
 pened  in  that  conflict?  President
 Nasser  depended  too  much  on  the  help
 of  Soviet  Russia,  but  that  help  ultima-
 tely  didnot  come;  even  China  assured
 him  that  China  woulg  be  ready  to  help
 the  U.A.R.  provided  Soviet  Russia  does
 not  help  her.  But  during  the  cen-
 flict,  what  happened.  China  tried  ६०
 encourage  President  Nasser  with
 Mao’s  thoughts.  For  all  ailments,
 China  has  only  ®ne  mantram,  namely
 Mao’s  thougnts.  President  Nasser  might

 or  might  not  defend  his  socialism  with
 ~



 Mao's  thoughts,  but  for  us  to  defend
 our  frontiers  with  Kosygin's  thoughts

 or  Johnson's
 thoughts  would  be  difi-

 put  and

 Mr.  Deputy-Speaker:  |  shall  now
 put  substitute  motion  No.  4  by  Shri
 Madhu  Limaye  to  the  vote  of  the
 House.

 Shri  Madhu  Limaye:  Please  read  it.

 That  for  the  original  motion,
 following  be  substituted,  namely:—

 nal  disturbance,  gravely  jeopardising
 the  nation’s  security;  and

 further,  since  the  normal  lews  of
 the  land  clothe  the  Government  with
 enough  powers  to  enable  it  to.  deal
 with  any  situation  that  might  arise,
 the  state  of  emergency  be  terminated
 forthwith.”  (4)

 The  motion  wes  negatived,

 Mr.  Deputy-Speaker:  I  shall  now
 put  substitute  motion  No.6  by  Shri
 Surendranath  Dwivedy  to  vote.

 The  substitute  motion  No.  5  was
 put  and  negatived.

 Mr.  Deputy-Speaker:  I  shall  now
 Put  Shri  Humayun  Kabir’,  substitute
 motion,  namely  substitute  motion
 No.  6  to  vote,
 The  substitute  motion  No.  6  was  put

 and  negatived.
 19:08  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eteven  of  the  Clock  on  Tuesday  June
 27  987/Asatha  6,  880  (Scka).
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